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LOK SABHA DEBATES

LOK SABHA

Monday, December 17, 2018/Agrahayana 26, 1940 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]



17.12.2018 10

WELCOME TO PARLIAMENTARY DELEGATION
FROM THE REPUBLIC OF ZAMBIA

HON. SPEAKER: Hon. Members, | have to make an announcement. On behalf
of the hon. Members of the House | have great pleasure in welcoming
Respected hon. Justice Dr. Patrick Matibini, Speaker of the National Assembly
of the Republic of Zambia and Members of the Zambian Parliamentary
Delegation who are on a visit to India as our honoured guests. They arrived in
India on Sunday, 16" December 2018. They are now seated in the special box.
During their stay in India they will also visit Agra. We wish them a happy and
fruitful stay in our country. Through them we convey our greetings and best

wishes to the Parliament, the Government and the friendly people of Zambia.

11 03 hrs

At this stage, Shrimati V. Sathyabama, Shri G. Hari, Shri S. P. Muddahanume
Gowda, Shrimati Ranjeet Ranjan, and some other hon. Members came and
stood on the floor near the Table.

... (Interruptions)
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11 04 hrs

ORAL ANSWER TO QUESTION

HON. SPEAKER: Shri Ravneet Singh --- Not Present.
... (Interruptions)
AT STe&T : 3T Sit, 3O Reatts IRAU)
...(H9HT)

AT 37T : o SfT, TH 81 T U1 R T4 I



17.12.2018 12

(Q. 81)

ST WOIT AT : 378l HeISAT, AT FHA1 Sif ¥ 51 Sa1e o1 &, a8 98 8l
3BT Bl ...(aE) AR FHA S A g U § [ fegear ugiferaw 7 et 3R
AT & ST $rs T TATAT dF 51 ... (FagH) S8R &t ugde AT et &
HepTeIe] ST Pol ScUTe &FT T A HH 81 ... (FIH) ST USH{oRH HaATeRy 3o
€T $OHTeT B 9@ & forv < 38T 8, aF a AT w5 St el ok AtRar &y
SISl Dl AT FGTE? FT 4 JUl WU A $9H 39H1eT JQlaR 39 270 foAT o
AT, FTEA R 8T o B DT AT 81 Ao AR fhAI bl TT e b foTq ==
foret 7 fieT <l S W1 &, 98 S &1 b7 ... (FIY)

St effrg WY : STeUeT HElGHT, TN HL.US. HuAT ...(Ragr) s9dT RFHeRT

O™ BT ST IRATT T &1 8, ... (QJIYH) I8 IRTd 38T 8 S99 W R fasar o

DT &l .. (STTHT)
HON. SPEAKER: What is all this going on?
... (Interruptions)
HON. SPEAKER: You do not want to run the House.
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.
11 06 hrs

The Lok Sabha then adjourned till Twelve of the Clock.
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-..(d91)
12 00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Hon. Speaker in the Chair)
... (Interruptions)
120 % hrs

(At this stage, Shrimati V. Sathyabama, Shri Sunil Jakhar, Shri Jayadev Galla
and some other hon. Members came and stood on the floor near the Table.)
... (Interruptions)

ATTIRT STETET : HIFHIY TR0, Jet AT fawl o) o Hawl & T T
! JEY UTH &8 &1 T HecdqUi & UMY I foTU 31ST Pl PRaTg § Fgem
ST 319 8l 81§71 ATl Pl 3 FaARI U ISIAT ST Aehell &l H fobedl off
TONTT REITE <hl T 2T AT UG &1 bl &l

....(cTgH)
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12 01 hrs

RESIGNATION BY MEMBER

U STEET @ AR SR, H3 9T bl I8 T DAl & b Aei &
AR S fFata e & fFaffud de, st Holdo Aodll Xge! - Ald T
T AT F YA < ST Bl H DT AR 14 SR, 2018 I TIBR IR

foram &1

....(cTaH)
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12 02 hrs

PAPERS LAID ON THE TABLE
HON. SPEAKER; Now Papers to be laid on the Table.
... (Interruptions)
THE MINISTER OF PETROLEUM AND NATURAL GAS AND MINISTER
OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP (SHRI
DHARMENDRA PRADHAN): Madam, | beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013:-
(a) (i) Statement regarding Review by the Government of the working of

the Bharat PetroResources Limited, Mumbai, for the year 2017-

2018.

(i)  Annual Report of the Bharat PetroResources Limited, Mumbai, for
the year 2017-2018 alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9864/16/18]
(b) (i) A copy of the Review by the Government of the working of the Qil

India Limited, Dibrugarh, for the year 2017-2018.
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(i)  Annual Report of the Oil India Limited, Dibrugarh, for the year
2017-2018, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 9865/16/18]
(c) (i)  Review by the Government of the working of the ONGC Videsh
Limited, New Delhi, for the year 2017-2018.
(i)  Annual Report of the ONGC Videsh Limited, New Delhi, for the
year 2017-2018, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 9866/16/18]
(d) (i) Statement regarding Review by the Government of the working of
the Hindustan Petroleum Corporation Limited, Mumbai, for the
year 2017-2018.
(i) Annual Report of the Hindustan Petroleum Corporation Limited,
Mumbai, for the year 2017-2018, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 9867/16/18]
(e) (i) Statement regarding Review by the Government of the working of
the Bharat Petroleum Corporation Limited, Mumbai, for the year

2017-2018.
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(i)  Annual Report of the Bharat Petroleum Corporation Limited,
Mumbai, for the year 2017-2018, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9868/16/18]
(f) (i) Statement regarding Review by the Government of the working of
the Indian Oil Corporation Limited, Mumbai, for the year 2017-
2018.

(i)  Annual Report of the Indian QOil Corporation Limited, Mumbai, for
the year 2017-2018, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9869/16/18]
(9) (i) Statement regarding Review by the Government of the working of
the Balmer Lawrie and Company Limited, Kolkata, for the year
2017-2018.

(i)  Annual Report of the Balmer Lawrie and Company Limited,
Kolkata, for the year 2017-2018, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9870/16/18]
(h) (i) Statement regarding Review by the Government of the working of
the Balmer Lawrie Investments Limited, Kolkata, for the year 2017-

2018.
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(i)  Annual Report of the Balmer Lawrie Investments Limited, Kolkata,
for the year 2017-2018, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9871/16/18]

(2) A copy of the Petroleum and Natural Gas (Amendment) Rules, 2018
(Hindi and English versions) published in Notification No. G.S.R.671(E) in
Gazette of India dated 24" July, 2018 under Section 10 of the Oilfields
(Regulation and Development) Act, 1948.

[Placed in Library, See No. LT 9872/16/18]

... (Interruptions)

RI&Y, oY 3R HLAT IeT FATerT o Fait (37} FIRRTer Rig): srezer werear, §
3ATehT STFHfer F F=feTRa 0 4T Ueef TR el &:-

(1) (TP) THUHUHS - Caleiioll dex (SIS Bk SorTgT 3iTh
gelfdreder FSIRAT S¥gHed), 498 & af 2017-2018 & d1f¥d
gfcraes & Ud T (fewat TT SIS HAEHRUT) T oRaToxIfard
Rl

(B) THTHGHS-CAHAIATSIT AR (SECITTT R fSSTS i1 getfdeand

o

FRTRAT gegHes), Jui$ & a 2017-2018 & DHRIGRU DT WRDR
GIRT el & IR H faaRur (&<t eI RNl ) |

[Placed in Library, See No. LT 9873/16/18]
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(2)

3)

(4)

(TPh) TARIUHS — cadlaioll  Sdauie Hex (IR &9 Hrsdce
STAUHC WeX), B3 & aY 2017-2018 & a1ffep Ufcded & v ufa
(et oI SRS TRHRUT) AT eRITIRIATT el

@) THIEUHS-CTHIANT ST e} (M BH Uisde SaddHe
HTX), i3 P ¥ 2017-2018 & HRIDRUT &l IRDR GIRT FHIET
& IR H TqaRuT (Tt TAT ST T

[Placed in Library, See No. LT 9874/16/18]

(TPH) THUAUHS-Ca-IaTST Hex (Seraeivad I T8 T Jev),

TR & a¥ 2017-2018 & 1N Hicrdad ol T Ui (famar a2r st

HEERUT) TRAT TETIRITAIT ol

@) THIUHS-CaAIAS Jex (Soaelfa Afd Ue ST dew),
RETR &P g9 2017-2018 P DRIBRUN T IRDR GRT FHIET B
IR H e (fTw<t T S A

[Placed in Library, See No. LT 9875/16/18]

(Th) THIIUHS-Ca-IATST SaeTe WX (MY US Hisde STaluHe
eR), 3TRT & a9 2017-2018 o dTfSies Hfcrde &t ep ufer (fewat e
SIS HERUN) TAT SRATIRI AT el

@) THIUTS-CaHIaTo STATHE Jex (MY TS Nisae Sadude Jex),

JMRT & I 2017-2018 P HRIDBRUT PhT IRBR GRT FHIET P IR H
fremor (&<t oI ISt HEHRT) |

[Placed in Library, See No. LT 9876/16/18]
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(5) (IP) UHTHUHS-CAIATSI HeX (Sl wF TS i+ Wev), TdTerc! & ay
2017 2018 & aTf¥e Hfcrde b b Ufer (fBeel oI RISTT FRahvun) oI
GECIRNI TS RSEC]

Q) TIATTS-CaIaToll R (T 9 TS ST dew), Tamere! & ay 2017
2018 & PRIGRUT Pl TRPR GRT AHIET & IR H fqe=or (B T=r
IS DT

[Placed in Library, See No. LT 9877/16/18]

(6) (IP) UATHUHS-CAT WH (TSI ST ol ), JEHSEIE & Y 2017-
2018 & I1f¥e wfcrded & T ufar (Bl e SR Fwaxun) aor
STETORIfEIT Ry |

@) THTHUHS-CA B (ST ST <ol o), JBHEETE P a¥ 2017-

2018 & HRIDBRUT D INBR GRT FHET & IR § fJavur (=t qer
IRASTT HERT) |

[Placed in Library, See No. LT 9878/16/18]

(7)  (3P) UHTHUHS-CAAITSI AR (Heel Tof oH), SRR & a¥ 2017-

2018 & I1f¥e ufcded & T ufar (Bl eI SR Faxun) aor
SICINIFNRSEC]

(@) THTHUHS-CEICATSIT HeR (Al SeT ), JfRRIAT & a9 2017-
2018 & PRIDRUT PHT TRHN GRT FHIET P R H foawor (=ar
AT IS TR

[Placed in Library, See No. LT 9879/16/18]
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(8) (IP) UHTHUHS-CoT &H (WSl <ol B U8 AT HeR), Plefepra P ay
2017 2018 & dIf¥ed ufcded & tp ufa (Bl qor RN Fwasun) der
TETIRITEI okl

(N TATIUHS-CA B (JCA Tl B TS G+ AcR), PIeAdbrdl & ay 2017
2018 & DHRIDR DI TRPR GRT FHIET & IR F fJa=or (=t qUT 37T

HERT)|

[Placed in Library, See No. LT 9880/16/18]
(9) (TP) TATHTHS - Tof TF (Veel SECICTC 3Tt Te FSaiTe), 8avEe &b
Iy 2017 2018 & T Hfcrdas df T il (Bvar quT 3RSl Hwasun)

TAT AGTIRIIT o |

(@) TITHS-CA BH (Al SEICIT 3T T f$TATe), BRIETE &
ay 2017 2018 & HRIDRUT Pl TRPR FRT FHTET P I H fIavor (et
AT IS TR

[Placed in Library, See No. LT 9881/16/18]

(10) () UHATHUHS-CAHIIISI HeY (Jgel SEICge 3Tt 88 Tod), STeleR
& qf 2017-2018 & af¥er Hfcded &F T Ufer (et T 3l
HEERUT) TRAT TETIRITAT ol
(@)  THTHTHS-CAAIATSIT AR (el SECICTT 3Th 88 Cod), STeler
& ¥ 2017-2018 b PRIDBRUN Pl AYDR GRT FHIET P IR H faror
(Rt oI SIS TR

[Placed in Library, See No. LT 9882/16/18]
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(11)

(12)

(13)

(TP) TICHTE-Cel ©F (el gol o TS QfFiT Hew), Yaiay. & a
2017 2018 & a1 Hfcrde dr b Ufer (fBel ToIT RISTT FRavun) oI
ORITORIfETT Rl
() TICHTTE-Cel ©F (Agel gof ©F U8 ST Hew), Yawier & o
2017 2018 & HRIBRUT DI ARDR GRT FHIEAT & IR H [Ga=7 (et T=Ir
TSI TR

[Placed in Library, See No. LT 9883/16/18]
(Uh) THUTHS-CA BF (ST S Sol WH), SHRIRYR & ay 2017-
2018 & aTf¥er Hfcded $f Uep Ul (Bl T SSi Hed=on) qT
TETIRITEIT ok |

@) TS B (S8 S T BF), SFRIRYR & ay 2017-
2018 & HRIDBRUT DI INBR GRT FHET & IR § fJavur (=t qer
IRASTT HERT) |

[Placed in Library, See No. LT 9884/16/18]
(Uh) THUAGHS-CAIGITSIT TR (ST S gl o), JARIETE & a¥
2017-2018 & a1 Hfcde & T Uf (fReeh ToIm Sl TRamum)
oI TETURIaTT okl

(@) THTHUHS -Calcliol HeR (ST ST Tet TH), NTTETE o ay
2017-2018 P BRIBRUT I ARBR GIRT THIET &b IR H [Ja=r (et e
IRASTT HEHwT)|

[Placed in Library, See No. LT 9885/16/18]
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(14)

(15)

(16)

(Uh) THUHTHS-CAAICATSIT HeR (SSI-SfH et o), aR &P a¥ 2017-
2018 & I1f¥e wfcded &F T ufar (Bl e RNl Fwavon) dor
TETIRITEI okl

(@) THUETHS-CTICI oI TR (SSI-S TeT ), SaR P a¥ 2017-
2018 & HRIPRU DI TRPR GRT FHIET & IR F foavor (Bt qorr
TSI HEDHRT)|

[Placed in Library, See No. LT 9886/16/18]
() UHUAUHS-CAHIAS  Sofude dex (Aol PefdR gfe
RCICYT), I~Ts & gy 2017-2018 & dTf¥ep TfcrdeT T e Tfer (fa=t
AT 3T HLEERUT) TAT TETIRITAIT ol

@) TATEHSCHIANT STAUHE  ASR  (Vgel  PefRR g
SICE), U8 & g9 2017-2018 & PRIBRU bl TRDR GRT FHIET
B IR H fIa=or (few<t T=uT S T

[Placed in Library, See No. LT 9887/16/18]
() THGHUAS-CAIAS  STefuie WX (Hgel  Pefaar  gfe
SCICYC), JATRT & gy 2017-2018 & dTfeh Hfcrda bl Ueb Ufer (f&=ar
AT SIS HTERUT) TAT TGTIRITAIT ol

(@) THGHUHS-CAIS  SdelUHe ¥R (dgel Befdar g
SCICYC), JTRT &P g9 2017-2018 b DRIBRU T TRDR FRT FHIE D
IR H fqaRor (faw<t TuT 3 T

[Placed in Library, See No. LT 9888/16/18]
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(17)

(18)

(Uh) PRY US FolaR STTHT ey, Hlol b ay 2017-2018 &
A Ufcrde d Uep UfeT (et TIT SISl HhRUT) TRl oTaTuRIfard
ke

@) PR U8 FIdR STaUhc Jex, dile & ¥ 2017-2018 &
PRIGRU] DI ARDR GRT FHIET P IR F fqaRor (B qour smsi

HERT))|

[Placed in Library, See No. LT 9889/16/18]

(Uh) UHUHUHZ-CaHIANIT STAYHE e (W BR SdelyHe 3h
TIRT §e%2)), fRRINTeTE & ay 2017-2018 & a1 Ufcraes &t U ufer
(&<t AT SIS FRPHROT) TRAT ATIRI AT o]

@) THIEUHS-CaHIAS SaAUHE JeX (FeX BR SIauRe 3%
AT $e%c), FRRINITETE & 9 2017-2018 & HRIBRUT hHY TRBR GRT
e & IR H foaRor (Rt oI RISt TR

[Placed in Library, See No. LT 9890/16/18]

(19) J&H, oY 3R qegw IgM bRy AfFTH, 2006 HT GRT 11 & AT AT
GEH 3R 7Y ITHT (TUHs) P fo1Y Ardoriep TRl Hlfer Geee 31aer, 2018 ST 9
TGER, 2018 & HRd o ST H JERFIT . B1.3AT. 5670 (3F) H TebI1TT 3T o,
T Uep Uy (<t T SRS o))

[Placed in Library, See No. LT 9891/16/18]

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI
ALPHONS KANNANTHANAM): Madam, | beg to lay on the Table a copy each
of the following papers (Hindi and English versions) under sub-section (1) of
Section 394 of the Companies Act, 2013:-
(1 (@ Review by the Government of the working of the India Tourism
Development Corporation Limited, New Delhi, for the year 2017-
2018.
(i) Annual Report of the India Tourism Development Corporation
Limited, New Delhi, for the year 2017-2018, along with Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 9892/16/18]

2) () Review by the Government of the working of the Utkal Ashok Hotel
Corporation Limited, Puri, for the year 2017-2018.
(i)  Annual Report of the Utkal Ashok Hotel Corporation Limited, Puri,
for the year 2017-2018, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9893/16/18]

(3) () Review by the Government of the working of the Kumarakruppa

Frontier Hotel Private Limited, New Delhi, for the year 2017-2018.
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(i)  Annual Report of the Kumarakruppa Frontier Hotel Private Limited,
New Delhi, for the year 2017-2018, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9894/16/18]

4) () Review by the Government of the working of the Pondicherry Ashok
Hotel Corporation Limited, Puducherry, for the year 2017-2018.
(i) Annual Report of the Pondicherry Ashok Hotel Corporation Limited,
Puducherry, for the year 2017-2018, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9895/16/18]

5) () Review by the Government of the working of the Ranchi Ashok

Bihar Hotel Corporation Limited, Patna, for the year 2017-2018.

(i)  Annual Report of the Ranchi Ashok Bihar Hotel Corporation Limited,
Patna, for the year 2017-2018, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9896/16/18]
®) (i) Review by the Government of the working of the Punjab Ashok

Hotel Company Limited, Chandigarh, for the year 2017-2018.



17.12.2018 27

(i) Annual Report of the Punjab Ashok Hotel Company Limited,
Chandigarh, for the year 2017-2018, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9897/16/18]
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R. CHAUDHARY):
Madam, | beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013:-
(i) Review by the Government of the working of the Delhi Mumbai
Industrial Corridor Development Corporation Limited, New Delhi,
for the year 2017-2018.
(i)  Annual Report of the Delhi Mumbai Industrial Corridor
Development Corporation Limited, New Delhi, for the year 2017-
2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9898/16/18]
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(2) (i) A copy of the Annual Report (Hindi and English versions) of the
Kandla SEZ Authority, Ahmedabad, for the year 2016-2017,
along with Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Kandla SEZ Authority,
Ahmedabad, for the year 2016-2017.

(3) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (2) above.

[Placed in Library, See No. LT 9899/16/18]

(4) A copy of the Tea Waste (Control) Amendment Order, 2018 (Hindi and
English versions) published in Notification No. S.0.4028(E) in Gazette of India
dated 20" August, 2018 under sub-section (3) of Section 49 of the Tea Act,

1953.

[Placed in Library, See No. LT 9900/16/18]

... (Interruptions)
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12 03 hrs

STANDING COMMITTEE ON EXTERNAL AFFAIRS
22" Report

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam, | beg to
present the Twenty-second Report1 (English and Hindi versions) of the
Standing Committee on External Affairs (2017-18) on the subject ‘Sino-India
Relations including Doklam, border situation and cooperation in international

organizations’.

... (Interruptions)

' The Report was presented to Hon’ble Speaker, Lok Sabha on 4 September, 2018 when the House was not in Session and the Speaker had
permitted printing, publication and circulation of the Report under Rule 280.
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12 04 hrs

STATEMENTS BY MINISTERS
(i) Status of implementation of the recommendations contained in the

284" Report of the Standing Committee on Industry on Demands for
Grants (2017-18) pertaining to the Ministry of Micro, Small and Medium

Enterprises (MSME)*

&9, 7Y 3R 7T e AT &b o 93t (5t Rk Rig): srewrer Heiea, o
e, oy 3R HegH ITH (THUUHS) AT A Fafer ST el HiT (2017-18) B
IR ¥ I Aael) warft Afyfer & 2849 ufcrde # sfafds RywiRen & wrifeaes &

fReIfT & R H Thed T USel WR Il g

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT. 9901/16/18.
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12 04 ' hrs
(ii) Status of implementation of the recommendations contained in the
141° Report of the Standing Committee on Commerce on Demands
for Grants (2018-19) (Demand No. 12) pertaining to the Department of

Industrial Policy and Promotion, Ministry of Commerce and Industry*

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R. CHAUDHARY):
Madam, | beg to lay a statement regarding the status of implementation of the
recommendations contained in the 141% Report of the Standing Committee on
Commerce on Demands for Grants (2018-19) (Demand No. 12) pertaining to
the Department of Industrial Policy and Promotion, Ministry of Commerce and

Industry.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT. 9902/16/18.
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12 05 hrs

MUSLIM WOMEN (PROTECTION OF RIGHTS ON MARRIAGE) BILL, 2018"

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF ELECTRONICS
AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD):
Madam Speaker, | beg to move for leave to introduce a Bill to protect the rights
of married Muslim women and to prohibit divorce by pronouncing talaq by their
husbands and to provide for matters connected therewith or incidental thereto.
HON. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to protect the rights of
married Muslim women and to prohibit divorce by pronouncing
talag by their husbands and to provide for matters connected
therewith or incidental thereto.”

... (Interruptions)

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): | wish to oppose the
introduction of the BiIll. ... (Interruptions). Madam Speaker, | wish to oppose the
introduction of The Muslim Women (Protection of Rights on Marriage) Bill on
four grounds. ... (Interruptions). The Bill conflates civil law with criminal law by
criminalizing a wrong form of divorce and by criminalizing an act which is
already legally null and void, post the decision of the Supreme Court of India in
Shayara Bano Vs. Union of India 2017. ... (Interruptions).

Second, the Bill is an attempt in creating a class-specific legislation on

the grounds of religion. Instead of focusing on the larger issue of mistreatment

* Published in the Gazette of India, Extraordinary, Part-1l, Section-2 dated 17.12.2018.
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and desertion of wives and dependents, which affects all communities, the Bill
is couched in terms of a specific religion and therefore is in violation of Article
14 and Article 15 of the Constitution. ... (Interruptions)

Third, the Bill has no procedural safeguards to prevent its misuse. It s,
therefore, manifestly arbitrary and in violation of Article 14 and Article 21 of the
Constitution. ... (Interruptions).

Finally, the Parliament of India does not have the legislative competence
to enact any law which is inconsistent with part Il of the Constitution, in light of
Article 13 (2) of the Constitution. ... (Interruptions).

So, | do believe that this Bill is a misconceived Bill. It should not be
brought to the House. | do not believe, the Parliament has the competence to
enact such a Bill; and so, | request you, Madam Speaker, to deny permission

to introduce this Bill.

Y A PR TRATE : ITeIE HEISAT, JUDT A & b o et e Afdetran &
T & folg T 1T 81 G I ¥ R i3 & o I8 71era 8, IRt 8 8iR
IRFITTeh &1 g¥Feh FTao[e Hl <2 H G8eet J oS et fedT ST a7 24Tl 7R JRerH
T TR offl T IR H TATD-cTeATD-TATD IIADY ATa DT ArS (AT ST el
oT| BICH-31T | T, AT Gl g1 el df qolTh, TAY 39 IR Ara-[aR dvd
BT ST TRIT &1 9 UieTeT Mo & 3T 399 &4+ e T febarr &1 I8 <91 & fod
forT I8 foeT o TR 81 S fery S o T 3T 8, a7 MRy feper s-gfame &
37T: H SATORY 3TTYE P feb q3T 3 feleT bl UeT R bl STIAfT TaT |
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HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to protect the rights of married
Muslim women and to prohibit divorce by pronouncing talaq by their
husbands and to provide for matters connected therewith or incidental
thereto.”

The motion was adopted.

... (Interruptions)

SHRI RAVI SHANKAR PRASAD: Madam, | introduce the Bill.

... (Interruptions)
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12 06 hrs

STATEMENT RE: MUSLIM WOMEN (PROTECTION OF RIGHTS ON
MARRIAGE) ORDINANCE, 2018"

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF ELECTRONICS
AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): | beg
to lay on the Table of the House an explanatory statement (Hindi and English
versions) showing reasons for immediate legislation by promulgation of the
Muslim Women (Protection of Rights on Marriage) Ordinance, 2018 (No. 7 of

2018).

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT. 9903/16/18.
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HON. SPEAKER: Hon. Members, | have received a notice of question of
privilege dated 17" December, 2018. The matter is under my consideration.

... (Interruptions)

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): | want to draw your
attention towards an important issue regarding a major tragedy occurred in my
Parliamentary constituency Chamarajanagar. Madam, on 14.12.2018 at
Maramma temple in Sulwadi village, Chamarajanagar district, Karnataka State,
more than 150 innocent devotees took ill after consuming prasadam distributed
in foundation stone laying puja for the construction of temple gopuram.
Madam, 14 people have already lost their lives and 8 people are critical and
100 people are hospitalized. Hence, | request the Union Government to
consider this kind of tragedy as national disaster and release compensation
from Prime Minister's Relief Fund in the interest of poor families.
(Interruptions)

Madam, there are 150 families which are Below Poverty Line; and they
badly need funds from the Prime Minister’s Relief Fund.

So, in order to help those families, | would urge upon the Union
Government to release this Fund as early as possible. Thank you....
(Interruptions)

A 9 Rig ISATORT (STFIYR ATfEE): HeH T, 37T fSeed! 81S PIC Pl 3R I
98T HEcayUl theTeTT 37T 81 1984 H ST AT T SheelaT™ gall, Iddb Teh RIUT
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AT A PHR DT TS ATSD SIS GATS T8 &l ....(FT) HeH, R 839 Dl
IGPHT T DHRT TR SHH ST IIt ATH 37TS &, TP T Usel BT & ol § 59D
T T fesUTehR QT AT, e IS DT feouTepR T T OR o1 <27 H 1T IRecT
ST AT 3 JTRIYY ST I b folg heer H ST Fepl

e, GO a1 # I8 e aTea & P A Iy A S L. L (aw)

AT TE&T: A1 8l o1 8, A RIS R 8l SIg|
A 0 RiE TrgHATORT : I7eb! ATLTH.YAT ST RET & TR ER Ieicb ATTRAT bl FofT af
ST R8T 81 ...(eFaeT) H ST <18 & b 1984 H Sl +IRiC 4@l o sheel gall, S
NS S fSareraR fohaT ST s=at &b Tl § SRR STAdR, IH 3T SRR A BT
A I8, SHDT A W T ST Bl @1 79 g DT &l ARA & ol I8 RASR
31Tl I 1984 &P PeelaTT Bl AAIIZS fSetR |

H I I DHET 18 § fob BT 7 S8Ry & Jaeb T8l diar | afs .. x dr
<Y 0H. ST AT PTERT bl RS HIST T TRAT St TSIl .. (SFaeT)
T STEET: 31T AN Jfo
A 0 RiE T=gHIORT : R T 3997 TR H 997 fUer 8, &) 4 317, R govd el
31| g RIS ATTepT 3R el V&Nl ... (FaHT)
A 3eer: off oy s, st el oidl, it Iors smard, st HRi W
forsy et ot Mif3rpr=a 5o @1 &t 3 e TIgHIORT GRT SO Y fawy & |ref Heig
R T SFANT US T STl &

oreT 48 SfY, 31 iRl
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it Trover fRiE (AaT): 3rever HaledT, 31T § g H I HieR FHfur &1 ArTe S
U & & Y ISTHIICTep Sl & 7T R § fob g3t &l HTawrafl T JATex PRl §Y
PRIST TN T JATEAT & bhrsr SFATEAT H I HfR FHT0T 8 70T FH o W fIaR
NI fEg THIST 1528 Sl A & X ST fH R Hfex FHior & forg o ek &1
Q9 H 1947 H ITSIET &b I8 Tedblell 8 FAT 4 WRER ucel 4 Qe HieR BT
YAT-HTOT SRIAT AT, T T80 St T FAT Al IeFebl GH et Sft + febarm erm e &
RIS ST UNTE SiT = AT HieR & SAIRT el UTor HicrsT r off airet
YT Q9T H Uep UHT STV 37T & fob 9T 3T 1S feerR ob7 iy v ¥ HifeR fomior
o TR T TR DN

T DIE F Al BR7 30 & fob I S W T H0iF deeprer G &
IR GAaTS 3% R, Tfes febedt T foru Iy & eher IS GraTs - Hebell & T 1
HICR T JHeT AT BRIST fEgal bl ST T Tcilep &, SHIT S IR T cleepred HUig
S T BT BRAT ATV T=IaTe|
TR 3Teel : #ff I Uy R, ST.fRIe Aleihl, s Sasit TA. ucd, it TRurHrS
PISSAT, ST.HST SravdTed, AT Fferepr=T gu, 31 GuI =i sefear qor 21 77 et
BeTRT ! #it Toer R4 RT IS TV fIST & AT g bR bl AT T bl
SISIE
4} ugeTTs g ueeT (SHIE): STedel HeledT, Go BIc =T 1984 & =g ST  SiT Fol
T et feT B, S9epT H §ed & TATIT Rl §| oifehd 6 T faud € fb 1984 &
R &1 & U SIRIUT 31T 7ET Ueel 7 a9 o T RIRT H &

5 e & HIEgH A HIT Rl § o U RN bl At Far & ST A1fey
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AT 37ee : 5f IRT UG 773 @l it Uare {98 Uedt & GIRT 3o U s & |rey
e PR T AT Y& T STl &l
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 2 p.m.
12 14 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.
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14 00 hrs
The Lok Sabha reassembled at Fourteen of the Clock.
(Hon. Speaker in the Chair)
...(HIET)

At this stage Shrimati V. Sathyabama, Shri R. Dhruvanarayana and some
other hon'ble Members came and stood on the floor near the Table.

14 01 hrs

MATTERS UNDER RULE 377"
A JTEAET : MY AU, 7R 377 < 37l A1l T T UeeT W Il
S| 57T ekt T R 377 & 37l ATl T 31T SO @t AT &l TS & 3R
ST I8 T USeT UR G b 95D &, J 20 A &b HieR kI wY § T47 Ul W

WG 3| hacel Il el T THT Yol UX WRGT ST, Y bl I HHT ST |

...(cTgYM)

* Treated as laid on the Table.



17.12.2018 41

(i) Need to construct an elevated pillared bridge on N.H-8 at Kherwara
Tehsil headquarters in Udaipur Parliamentary Constituency, Rajasthan

Y SIS ATeT WU (STAYR): TR A1 AHT & ISYYR b TRATST Teiier JeTer R
SERT ST T-8 TR YT ©: o O SfaRfsieT 9 S & 9eT 81 aTelt
1. TCREATST Py bl JET FHRAT T T epredl FeT T&f & bl Il & IR B
THY ISR & & 3R Ry Reraelt getis S 9T 8, 3NarfssT 3 I8 FHT
3R 31ferep & SR
2. 3NERISST b THTT TARI AN & 71 7 HIeR &l AT o ITad 8, S
feb HTYSUST U T AR & 30T I8 P & AT JMeRISST & MWD
¥ bl IcTeeralT Al T ¢ |
3. B1Sd W 1.5 2.0 feheiliey MaRfsiT ST IRecfTale & T & ST §let 4
R IS BT & AT ATAIT ST & STel HRI bl FHIT I T I8l &
| 3TcT: 3 T W % Veffdes Felrg anarfssT (fUeiR aretn) ST Sfud <&

HHAT § |

37T SURIh f4gaT T €T o & §Y H W WRbR A AT PRl § b ISIGR
cllcp U7 &5 b WRATST dedlel I IR IISER SHR FeAT-8 TR IR
3MERfSIST DY Tefaes FeTs SNarfsoT (fUeR aTetT) SHRIT ST, Oy SRaTST Bt S
DI 39 5157 BT FaT 3R IUYh AT Hel Aob Td TRET b UTiT T FeT A AT Farey
oreT 57ep |
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(ii) Need to promote tourism in Deoghar, Jharkhand

SHRI NISHIKANT DUBEY (GODDA): Deoghar, which falls under Santhal
Pargana region, is an unique and extremely revered site of one of the 51
Shaktipeeths and also of the Dwadash Jyotirlinga in the country. This is a
religious and cultural capital of Eastern India which catapults the holy place to
an international acclaim and is visited by over 5 crore pilgrims every year.
Other prominent personalities associated with the place like Guru
Rabindernath Tagore wanted to set up SHANTINIIKETAN here, Mahatma
Gandhi in his biography mentioned this place as his ashram, Maharishi Arvind
shifted to Puducherry from here only, this place is also the birth place of well
known social reformer Late Ishwar Chand Vidyasagar.

The potential for cultural tourism of Deoghar in Jharkhand is still
insufficiently researched and poorly utilized. The state as a whole is not valued
as a cultural destination, this often results in neglect of the state’s hidden
cultural treasures. Deoghar cultural centre will conceptualize the aim of
projecting cultural kinship which transcends territorial boundaries. The idea is
to show how these local cultures merge into the diversity of India’s composite

culture.
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(iii) Regarding branches of Nationalised banks in villages in Sawai
Madhopur district, Rajashtan

£t gEaR g SFIRAT (Sid-TaTs JTEgR): AR e & $ el Fd1s ATeyR
I TeiteT TR fYST & oRTHT 30 Tiat & I8 Hecdqui AT & fob I AT 3R I
IRIG H PIE U TRDRI §b @IAT AY | I SHT Wl &b i H BT 10 5.7, i
T & 3R g7 T H ST 20 &SR DI AT & 3R a8l W T Iy ar iR
ERBNT dcp T RAT el & T DR HHRY 3R RN b FT-Tef IRI-U b
Tt Yo ARt 3fiR Tl Tt & TRBRY 3iR IR-ARBRT HHATRAT DI TAEATE o F B
| 9 T & g1 oFTHT 30 IT9 YAl & 3fde UTH §U fTaH Srai- 3 R
31IR $%Ieh TR SIR <l §Y AN b, o &I & H fobed) ot TR AT IRIRBRT deb bl
SRIT Wletl STV | ST J<er bl JEIHAT St 7 Ueb a8 &1 Fhel 3R AT
ST HTHILMTE & T T AT PieT § 0 Dl & g IRAR T gt AfeeT ol
qREIT TN & 3IR o[ Al bl UL HHTRITE JISTT &b A §eb H 37Thl € |

A1 JEEHT H1ET S T T qUT & b &R Mg O 9 ugd | 39ieTy A
A =T 53 ST 7 7T Rl § fob U PRIRy SR QIRIeH H Slog ¥ Sfea T |t
AT 3T HIIST fireT b |
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(iv) Need to regularize the services of daily wage BSNL labourers in
Daltonganj circle, Jharkhand

A T PAR R (FARM): AR Al THT & FRT D SR GeTr THUS e H TRe
HER T s & SrecTis dfdber H <fep AT HoIGY HEl & 109 HOIGRT T
[FrRITEeT HaT TG &R T HIHeAT DTthl FHY A SIfrard gl

afe7ep AT AT G, UelT THSe, STeciol Ud &Y.0F.0H.0ef. STecHIol &
BIC P . 47/2007 Po1d DR ATEfep ~FRATHU-AE 59 AT 4.1,
GSTS AT FRGUS Iodl ~ITe, It p F. 5056/2015 H H0R et 2018 o
<fFrep 9 AOIR F" b 109 HOGR! BT RIS v @ uer F far @ gl
o1.09.T.Tel. STecTST GRT Ieh {+10i T SF{aTerT 31T oleb T8l el 8 &

31: H ART TRBR P FAR AAAT I AN BT § (b [ART 370+ BT
Y IR & T DT YTl PR b 1T A f+eer STRY ¥ T Sfier 109 HorgRl
Y T T T ol §Y 1.0, Tl H R dar ur k@ S |
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(v) Need to set up industries in Chitrakoot and Banda districts of Banda
Parliamentary Constituency, Uttar Pradesh

#Y NI gTE sy (F1=T): AR FHIT 8 b SIS e T 91T H g g g 7eg
SENT 81 & | &F IS AT H @AM BT UeTR 81T & | I8T IATSe it RAfeTeT dvs @
G GeoR S8t AT § IUCTed & | HIRC U™ H Jgail ol oig U<l g9 711
Juetey & |

3R PR H IFRY & b A5 AR A FEART IR R & H FNN bl

STt feTe] T8T I 81 I8 Yo  SRISHNT 3T AhT ST |
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(vi) Need to shift antique statue of Devi Rukmani from Archeologoical
Museum at Vidisha to Damyanti Archeological Museum, Damoh
district, Madhya Pradesh

#Y wgaTs g ueeT (S18): THIE 1ol T HSaTqR X1 D GiY I Hecd Ul TIM &,
STET QraTfeadt qRIT S HICR & 7oy €1 HETHIRd et SR HIdT HieR Ud el 43
g | 3O oiferep HEcayul off wafor Si T T S aul ggel ARy 8l S off, Ry

RIS | SRS T TRT o | SRTepT JebeHT S1g 7ol b BT =ATTerd | def I8T

& | S T SRS §S o eI TaeT TRDR 7§97 J{cl DT U.UH.3MTs. &b —RAYR el
fafeer & TR F St @1 & | H7 o o, aferepiial & Sudh ud <=t ot i b a8
Hfl &ATE J gF: UfifSd Bl S0 S dep GRam AT 7 8 S IRIR F THE &
S YRICTd BTy § FHHT § TS fbam Sy |
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(vii) Need to construct a flyover in Gaya city in Bihar

st gR AEN (W) R A9 8 T (ER) wied & gt 9 Oy 37 enfi,
RAIpcTeh i W Heaqul UfcTgTiRee 2reR & | ST R Qor-faaer & oIl bl | §
qiedh Rl U fIsue & B & foly A e & | Wr & e
Y.t oS gt AR @7 ot THI-SIHT &R Y&dT & oI BT 9eR H 31 & Sfthap
ST bl AT oI R&i! & ORI ST NI & TR Tt ! qrodll, HOIGR! T ART
f&eendll T AT AT Ul & | [T & fob 1T 9r8” & U T wrefTSaiier & =18t &
& IRV SB-STTE R ST el Reeffer s+t &l & |

3I: H AT JAAT ST & HT HRT § fob AT AR H 3o FeATS3MeR ol
0T ShRaTT &t purT i ST |
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(viii) Regarding production and marketing of ayurvedic medicine for
Acute promyelocytic leukemia

Y 3ror s & (@RY): TeIe THTSAI{ed AT Ueh R8T sofs e & |
T RT & 13 AN T T8 HER B Y F9TaT el & | Yelrifres qaret & I8 dies &t
ST &, e <&dm 8, R I R8T el 81T 3R SI§RT 81 Sl ¢ |

STRIES & JeT Sf. el HebTeT 7 1997 F Ugel W B &b P FRISl Bl
AT SelTol febarr 2T, ForRr I8 T =T ke A Siep 81 7T o, foTg ol e o I7a
R dioiee diaT | 39 RAd § Wl Bofiel B Rad 37 srgder ws gl
(SR o et 83T | 1997 H 11 U HRINI WR URIeie TSt &l T 3feh
elleifSil STl & UH.UY.QH.Tet. bl GfE 81 7S ot | 90 T & Soirot & qTe e et
. qletrg TebTel GRT IRAT 3gdferes gar &1 it off, 7 et I8 g3 ke 4 Sieb &l T,
IR P! T8 FHRT 78T 8 | TRUTRERHY 9YRA TRBR 7 $DT FHI0D AT, 39
4T T P, U.-GRITUT Uee Y T forar aeim 3 | & foTg 39 a ol 3y <.
qTetwg, STl bl U=t it A FFATH fehaT | AfeheT S e ot cgariTies o & <amues
RN 374} b YR T8I &1 FbT & |

H TRPR g 3YY AT A T UH.TeT. T § &1 & HI0T T eTiied JanT

T HT HRATE |
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(ix) Need to construct railway lines between Arrah and Bhabhua Road,
and Dehri-on-sone and Banjari in Bihar

Y BE UTRIET (WTART): Yd-9E7 XeTd BTSIYR GRT JbTer il fagR § Yefd Bl
SUAfeERI § U8 H.-7 W 3ifehel spHI-18 (S -9 A FoIRI-36.4 fob.AT) T
HHIP-20 (IRT A THAT AVS-122 fob.HY.) T8 VeTd @f1$ <t i efar /i &, Ry
3T ep Ieh et ot ATSTT T LR Tl T T &, TORay &1 2T STl & 3TTehie]
I~ BIXET & |

SRYh ST 7S NeTd URATSHTST o qUT B A ARDR b ST bl FeagT BT,
I I & g5 Albe A S BN P AII-ATY DS UTdiH G Fegaplei [aeery
Y Tl &, ST &1fiiep, Uit U Aipicies oY & <-faer & qicei & forg
3TTHYUT T sk & | 57 &A1 5 el b JAUTRIT fehrey A T 31R qicepi bl drare H gfg
BT oY SE_Y 3T 7 &A1 bl SrSl ST T ey STANTH eI FdRATRIch TATe b
SRR bt gfel BRTT T TReDR & Ioied H AR gfeg 81T |

3FCT: WRT R SIRIY 8 o Ieh QIFI 715 VeTd IS . 1 3TRT A A3 IS U
2. SE A IARY S 1T TS T FHT0T offer Ry 8 Netd HAATer Bl TS o HIedH
3 fRCRTeT SR bl T N |
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(x) Need to build three overbridges on level crossings in Ranchi
Parliamentary Constituency, Jharkhand

st M g AR (/T): F TRBR BT &0 307 THST & [l 3w i U=y
Yol I bl TR fef T A8 § | =i A Yol b &ia 75 eld g W) Rerd
AR, WeTRT R Xeld JWRT Gl & AT H I b IRT FSHI TR 3Ty ST
T Y&l & 3R GHTR 8icll Y&l 8, Ry oIl T gel ReTT &1 RET & | 397 g
3 8T UR IURY YT T bl H7T g Nt A &t I el & | ORI IWRT Yol I T N
ST TRV I T8 PRI G & & 3R PRIt BT Tl Ud IS 9 Yold T
TR 3 T T Y& SITST BIAT & | DT Dl AICRMISAT STTT-SIT I8t & fSaH

SIRUT X ¥ b TR TN ST V&l & | TR NeTd JURT YT i JATareehell el

ARSI NeTd dTe UR Rerd FienT g 8, ST87 IR g™ G5 § IR 96 I 3R
=T ST o¥TT T&ielT & | STy &Y Srey HR_7 Xl Ha1 Sif & SRR & fob TRIe 327 Xef it |y
B WARY TF FR T WR SERIG T SR | Ig HIT AR FHSRT & i Ufeciep by
ATl I R BT 8 | H HT SIRIch ATl T Fe H IoT gl § 3R s SRIY UF < el

g |

5 Ve FHAT Sf A SFRIY AT § b HPeINIST Xefd TS WeTRY, I T Ud
I g R IS ST bl HIT IR IJWRT GeT IR SR 3R TR I XeT AT Bl
TR Uq H_Y VeTd T IR S&vId & e fod S |
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(xi) Regarding setting up of Pradesh council with executive power in
Andaman and Nicobar Islands

SHRI BISHNU PADA RAY (ANDAMAN AND NICOBAR ISLANDS): Presently
A and N Islands is UT governed by the Hon’ble LG, Chief Secretary and group
of officers. As far as political set up is concerned, we have 70 Gram
Panchayats, 7 Panchayat Samitis (Block level), 2 Zilla Parishads, 1 Municipal
Council and one Member of Parliament.

There is no adequate political set up in the Islands to represent people
voice at the ground level. Presently the officers concerned decide the fate of
people in their own way due to lack of democratic set up. The people’s
representatives are toothless.

Earlier, in 1979, a 30 member indirectly elected Pradesh Council was
constituted by promulgation of the Andaman and Nicobar (Administration)
regulation, 1979 to advise the Administration. The Pradesh Council was in
existence from 1985 to 1995. The set up of Pradesh Council was advisory in
nature but to some extent helpful at least to address pity local issues. But after
the 73" and 74" amendment to the Constitution in 1994, this system was also
abolished.

There is a long pending demand of the people as well as all the political
parties which was reflected in our election Manifesto many times in the past,
that there should be a Pradesh Council with executive power in A and N

Islands to address the aspiration of the people and take decisions in many
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matters which now come to the Ministries in Delhi causing delay in many
projects and decisions by amending the Andaman and Nicobar
(Administration) regulation, 1979 and changing its nature from ‘advisory’ to
‘executive’.

A and N Islands is a small place and after the introduction of 3-tier
system of Panchayati Raj, there are overlapping of works and power in many
cases.

|, therefore, urge the Government to set up Pradesh Council with

executive power in A and N Islands.
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(xii) Regarding connecting Udaipur to Assam and Amritsar by
trains and provide a Demu train between Udaipur and Kota

&Y Tvs TepTeT SirelY (RriteTe): "RT AE &7 fURilSTe, IS & U Hacaqut
YT T 8, 39D AT Ueh JAMeifes &9 WY & | I8 ISAGR I (& fory
IEIPR-BIHIEAT T ISIYR H IHTAR & oY o7 T F&cll JeaTehdl & | THD Ar-

AT ISIYR ¥ DICT b HeT SH ST bl FeTR- S A ST IS dTel BIFTR JoIT
fererferaT T ere et |

3FCT: BRI TYE € o g7 Sl Bl Sog & YR HRATR R G &7 FHd
TEUT SAT0T TSR T Ueb ARTIT ST & |
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(xiii) Need for corrective action relating to Jeevan
Saral Life Insurance Policy

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): Hundreds of complaints have
been received regarding mis-sale, cheating of Jeevan Saral Life Insurance
Policy of LIC of India. A total of 5 crore policies were issued including 1 crore
to Senior Citizens. In 5 years, policy holders are not getting the amount they
paid. After 10 years also return is 5%. LIC acknowledged the errors/blunders
but did not take corrective actions. | urge upon the Finance Ministry to check

and take care of senior citizens, who are policy holders.
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(xiv) Regarding Kendriya Vidyalaya in Supaul and
Madhepur districts in Bihar

S IOt o (ETer): H SR (S8R & DT Teet & SfcRfd alel T HEYRT
P e T8 I8 I e ISy Bl IS A8 § |

ART TRBR & AT FATE [IHN T & GRT S TR H BIE| DI 36T @@
T T8 Iuetey R P Iued A el JEATe § Braly ferery Sl wimor &t
STl & | <ifebeT ATSTTET b Rie 70 HieT i b a1 Y DI qHSel b & frel, gutet
Tq HAYRT, H 377 e 1 [eTerd & AU 781 §8 € | R ey I8! &
gl RIS BT DT 3FeBT Ud | Q1T Sueted &l 8l uTcll & | 3 acHr § FaqRT 4
XeT HATTTT & GRT YT $97 DR bl O3 bl T & T TATR HRGHT 1 8 |
ORI theleeRey IS AT H prag PHATRAT P A7 ferafderers & dHaRT «
Y& & | uleT § WR WRBR BT UTSH 815 7 &, T Dot DIl TET H ol
HHARY 5 & | U Reifer § Ieh SFT WAl R ey [Geimery T SImoET 3rfr
ST & |

3TCT: H TRBR F FIT DT § o DRI THSH o AT FalleT Ta TLYRT H oy
ERISREIRSINICIA I
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(xv) Regarding setting up of a Central Hill university in Manipur

SHRI THANGSO BAITE (OUTER MANIPUR): Manipur is an emerging state of
North East India and sharing a common border of about 400 Kms. with
Myanmar. The existing Manipur Central University is not able to accommodate
the high demand of admissions at Post Graduate level. The Reservation Quota
of ST students is found to be very inadequate. The tribal population of 34%
has no other alternative except to go to Manipur University which has very
limited seats. A considerable number of Tribal Students who could not get
admission are bound to bear the pains of abandoning their studies as they
could not afford to go outside the State owing to financial difficulties. It may be
pointed out that owing to constant financial constraints in a State which has a
limited resource of its own, it could not afford to establish State University. It is,
therefore, proposed that a Central Hill University may please be established in

Manipur as a special case.
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(xvi) Regarding adequate funds for preservation of Pallikarnai Marsh
land in South Chennai Parliamentary Constituency, Tamil Nadu

DR. J. JAYAVARDHAN (CHENNAI SOUTH): The Pallikarnai Marsh land
located in my south Chennai Constituency is one of the world’s largest fresh
water marsh lands initially spread across 5000 hectares of which only 500
hectare remain now. It serves important function of flood mitigation, recharging
ground water after acting as a filter layer to filter impure water, drought
mitigation. It holds twice the quantity of water than any reservoir and plays an
important role of ecosystem and also prevents incursion of sea water. However
it has been my repeated request that the fund allocated by the Ministry of
Environment Forest and Climate change is insufficient. | request that sufficient
funds must be allocated to the State Government to the tune of several
thousand crores for efficient preservation of the marsh land and prevent

sewage effluents to be discharged into the marsh land.
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(xvii) Regarding Cyclonic storm ‘Gaja’ in Tamil Nadu

SHRI P.R. SENTHILNATHAN (SIVAGANGA): The recent cyclonic storm ‘Gaja’
has devastated Tamil Nadu severely affecting the Districts of Nagapattinam,
Thanajvur, Tiruvarur, Pudukottai and Sivagangai. 63 people died and 10 lakh
left homeless. It would affect the food security of the state as 10 lakh hectares
of paddy fields have been destroyed. More than one crore Coconut trees along
with Tamarind, Jack fruit, Cashew nut, Pappaya, Banana, Mango, Casuarina,
and teak have been affected in the delta districts of Tamil Nadu. Besides,
Flower gardens and Pepper plantations have been destroyed. 1.04 lakh cattle
and birds perished, over 2.30 lakh electric poles were either uprooted or
mangled.

The Tamil Nadu government had sought a Rs. 14,910 crore relief from
centre besides seeking an immediate release of Rs,1500 crore towards
renovation activities. Although the Tamil Nadu government had released
Rs.1000 crore for immediate relief and rehabilitation efforts, The centre has
sanctioned only Rs.350 crore as interim relief and 200 crore for compensatory
measures for coconut farmers.

In  Pudukkottai District, Thirvarankulam, Aranthangi, Arimalam,
Thirumaiyam, Ponnamaravathi,  Avudayarkoil, = Manamelkudi  Unions,
Gandharvakkottai and Viralimalai assembly constituencies and Pudukkottai

Town, Ponnamaravathy, Keeramangalam, Arimalam Town Panchayats were
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badly affected. The Unions of S.Pudur, Tirupattur, Sakkottai, Singampunari
and Town Panchayats of Pallathur, Kanadukaththan (Chettinadu), Kottaiyur,
Puduvayal, Kandanur, Nerkuppal, Karaikudi town in Sivagangai District were
severely affected. The destruction is very severe and it will take several years
for the situation to become normal.

I, therefore, urge the Government to provide immediate financial
assistance to Tamil Nadu and also take necessary steps to deposit
Rs.10,000/- for each of the affected families through their Jan Dhan Bank

Accounts as an immediate relief measure.
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(xviii) Regarding procurement of Rafale aircraft

PROF. SAUGATA ROY (DUM DUM): The huge escalation of per-aircraft cost
from Rs.715 crore to Rs.1600 crore has not been convincing to the people of
India. The procurement procedures were bypassed in acquisition of Rafale and
the presence of Anil Ambani in France during Modi’'s announcement to acquire
36 fully built Aircraft will raise questions on government’s intention. The Public
Undertaking, HAL was bypassed in Rafale contract. The escalation of prices
was only to help one industrialist who is very close to the ruling party and
Prime Minister. Government is saying the differences between the GA and the
proposed acquisition under MMRCA tender, the new agreement had
provisions for training, a better performance-based logistics package and
aircraft maintenance and overhaul facilities that were not present in the original
proposal is only to misguide the country. Indian Government led by Narendra
Modi is trying to defame the capabilities of government-owned Hindustan
Aeronautics Limited (HAL) to help Reliance for the offset deal with Dassault.
Former French President Francois Hollande has been quoted by an article on
a French Mediapart, an online investigative and opinion journal as stating that
the Indian government had asked the French government to nominate
Reliance Defence Ltd. as its India partner in the Rafale deal. This shows the
government is keen to pave the way for breaching our security by changing the
policies of procurement to help Reliance Defence Ltd for getting the part of the

contract by alleged unfair means. The offsets contracts in the deal are alleged
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to be the biggest example of crony capitalism. | demand to form a Joint
Parliamentary Committee to investigate the biggest scam of the Government

after Independence.
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(xix) Regarding closure of DVC Power Plant in Durgapur, West Bengal

DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): Damodar Valley
Corporation (DVC) established 2 units of power plant in 1960 at Durgapur for
production and supply of electricity to industrial plants and public use in
Durgapur. Both the units have closed down due to fire outbreaks. 3" unit was
built and after about 35 years of use, authority closed it giving some lame
excuse. 4" unit established only in 1982 is now on the verge of closing down
operation by order of authority. If this is closed down, about 5000 employees
and 1 lakh people will suffer. There is a public demand for a new unit which

can save the employees and the consumers.
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(xx) Need to reduce rate of GST on Kendu (Tendu) leaves
from 18 per cent to 5 per cent

SHRI BHARTRUHARI MAHTAB (CUTTACK): Kendu (Tendu) leaf, a Minor
Forest Produce (MFP) is the financial lifeline of the tribal people of Odisha.
They collect it as part of their right defined under Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 and sell it.
Prior to implementation of GST, 5 per cent VAT was collected on its sale but
now, Government has been collecting 18 per cent GST on its sale. Such a high
GST has been adversely impacting sale of such leaves, resultant, stocks of
such leaves are piling up in various godowns across the State. Consequently,
social security and livelihood of nearly 8.5 lakh Kendu (Tendu) leaf pluckers,
seasonal workers and binding workers dependent on trade of such leaves are
at risk across the State of Odisha. I, therefore, urge upon the Government to
take urgent steps to reduce GST on Kendu (Tendu) leaves from 18 per cent to

5 per cent.
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(xxi) Regarding separate colour code and symbol for generic drugs

it SRAT ST IROT (ATAe): S H IROR GRT SND STl DT IUTed PR ST
BT BT fBaT 7 IET & TR T hiY 3 @R Rg a1 7 39 R R o foar g,
AAfhT SMR® SaTgaT 3T TATSAT I AT & 3R S ANT 8 SaTsdl dl WIS &, I8

$1 OIFI1Re SaTgal BT dIRfded oo T8l S & |

SN SITSAT hY TSI o JHTIT RGN F O el 1y, oy o 3iv
3 TSN H R BT Gf9ehet 81 ST & | TR PIg 10 Teelc dTeil SaTg T d19TR
Hed 90 . & 1 39t SFRep <aTs T Hed dhael 30 . & | ST edfth 57 SHRep Sdred]
DI 8] USTIT, I8 97 SaTe3Tl BT ToTR I WRISHT UedT & | 297 i 37 RIF ST=dT
& foTu g+ 3 ANISHT § TRBR B MG 3R ST § STRadhdT bl HHT b BRI 39
ST 7 TR 3R fifeR ST BT 3T & HH IR B & |

fSRT JhR @ bl <11 T TS AMTRIERT 3R ARATBRT XI5 P GRT df ATt
& | I YR g AT AT &b GRT SFIReD Sa18al DT ggar Hi GRIET fbd STt

I & |

I ARBR W HeH IoTT ST 31T a1 TR S Rep Sargal &f ugdr &l
IR SATST A & Fop 3R IIRT 3R fSifera gRT 39 Ao § ST &F ST

ST & YT ST FP |
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(xxii) Regarding grant of special category status to Andhra Pradesh

SHRI M. MURLI MOHAN (RAJAHMUNDRY): The Government of Andhra
Pradesh has been requesting the Union Government to accord Special
Category Status (SCS) to Andhra Pradesh which was not considered by the
Union Government under the pretext that the 14h Finance Commission
objected to it. On the other hand, the Union Government went on to say that
granting of SCS to Andhra Pradesh had not been defined/added in the APR
Act 2014. The Union Government had also made a statement that the Special
Status Category already granted to States will be abolished after

implementation of GST.

In such a scenario, the Special Package or Special Assistance Measure
(SAM) in lieu of SCS announced by Shri Arun Jaitely ji, Union Finance Minister
on 07 September, 2016. had been accepted by the Government of Andhra
Pradesh as there was no other option for our Chief Minister. But to our utter
dismay, it has been observed that not a single rupee has been allocated to the

A.P even under Special Package/SAM so far.

Ironically, we are given to understand that the Union Government has
recently extended such SCS to the 11 other States which were enjoying the
benefit. It seems the Union Government had adopted the step-motherly
treatment towards the State of Andhra Pradesh in fulfilling the promise of

granting SCS. Thus; the Union Government has misled the people of Andhra
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Pradesh on the issue of Special Category Status (SCS). We have no objection
for 11 other States which have been extended the benefit of SCS. Why should
the Centre show such discrimination towards AP on this issue? When it is
possible to continue SCS in other States, why not for Andhra Pradesh? I,
therefore, urge upon the Union Government to accord Special Category Status

(SCS) without any further delay.
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(xxiii) Need to consider National Youth Awardees for the post of District
Youth Coordinators at Nehru Yuva Kendra Sangathan

SHRI B. VINOD KUMAR (KARIMNAGAR): National development requires
involving the nation’s citizens in constructive opportunities. India, a nation of
the youth, where more than 50% of our population is below the age of 25 has
much wider scope of development by channelizing the young mind. Keeping
this in mind, various governments at different point of times have come up with
youth specific programmes and policies. Most recent of them being, the
National Youth Policy (2014) that identifies India’s vision for its youth.

Nehru Yuva Kendra Sangathan (NYKS) is an autonomous body under
the Ministry of Youth Affairs and Sports which works for Youth development via
623 district level Nehru Yuva Kendra (NYK) Ministry of Youth Affairs and
Sports also introduced National Youth Award to recognize and encourage
outstanding work in the field of national development and social service. One
of the aims of the National Youth Policy (2014) is to achieve a dynamic
productive workforce that can effectively participate in governance. While all
these policies and programmes seek one objective, they need to be jointed for
improved efficiency. In this regard, the National Youth Awardees should be
considered for the designation of District Youth Coordinators at NYKS.

The very idea of NYKS is to implement and execute Youth Development
plans. These awardees are individuals who can act as role models. Their
contribution to the implementation will be driven by their passion for the

national development. Besides, the government will also go one step further in
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strengthening its youth engagement. These awardees are potential youth who
have proven their calibre, providing them with employment will boost the youth
cohort, as well as benefit the governance.

Therefore, | urge the Union government to consider the National Youth

Awardees for the designation of District Youth Coordinators at NYKS.
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(xxiv) Regarding alleged misuse of SARFAESI Act, 2002 by
banks and financial institutions

SHRI P. KARUNAKARAN (KASARGOD): The public sector banks and
financial institutions are widely misusing the SARFAESI Act 2002, which is
against the spirit of the constitution and social justice causing damages to the

weaker sections of the society.

When a borrower makes a default of three instalments, the debtor has to
discharge the full liability sometimes usually worth lakhs or millions which may
not be possible, for a debtor. Failing this, the creditor is taking possession of
the secured property which may be sometimes worth millions or crores more

than the liability.

A creditor can grab a secured asset by simply issuing a notice under

13(2) of the Law since interference of court is negligible.

So, the Government should appoint a commission to study about the
misuse of the Act and amend controversial sections of the law with immediate

effect.
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(xxv) Regarding problems of onion growers

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): The price of onions
has plummeted in the country due to bumper production. Onions harvested at
end of May are mainly grown in Maharashtra (Pune, Nashik) and some parts of
Madhya Pradesh. Due to abundance of onions, the price of summer harvested
onions has fallen sharply to Rs. 1-3 per kg. To ensure that farmers get
remunerative prices for their produce, Government must intervene to buy
onions directly from farmers through Market Intervention Scheme. Though the
Centre has promised to reduce price volatility of tomatoes, onions and
potatoes (TOP) under Operation Greens scheme in 2018 Budget speech, its
implementation is questionable. To enable farmers to make informed sowing
choices, the Government must make real time data on onion sowing,
cultivation and expected production made available to farmers. Thus, | urge
the Centre to buy onions from farmers at remunerative price and provide better

storage warehouses.
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(xxvi) Regarding construction of road on bank of river Ganga
in Phulpur Parliamentary Constituency

£ s TaTT RiE 9ee (BAgR): A% A9 &7 PR H SeleEeE d §9RY US
TS & HEM § iR AT b [T 8 Y St ST &, TR ST Gdf TaTiNa et 371-
ST H Il WA BNl & | -t plafal Bl Tee GeeHT T 1R AT gl
& | PG SR BT I & | SATBHIGE A B SAT b & [haAHT SR dIRaT &1
IR b FelH S TTe, &9, §¢ 98 arel, Mel, a1, ¢ aRT J1eT galls 3R
ST hT DT IRV SATTRAT Teb el Ugd UTeil & |

& AT Oxd & b T fPAR A YeAd ¢ap SITaT &, S W S AT SUaTed & |
I bR SR Hgeh ST &l ST, A plaRat el GeieHT I Y ST ST Hebell &
31IR 3 ST 2T T argfrem el RfY | SITfep Ui 9.1, H T v & a1 bRl uR
I o T RS 9T & GRT RIS &1S T8 & | 3 Did Rl I faerepel Tal eIt
31R 3T ST, T 31 SraTia o oft 1g sRgfarem 2% &t |
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(xxvii) Need to give recognition to Sarna Religious code in Jharkhand

A oo IR gINETd (JISTEe): AR T8 1Y SIRGS 4 27 Ufcerd SAfedrat anT
e &R & foehT 31fien SIR ATty RRUfeT 31caia g+ 8 | st TRBR G
TR R o TS 74 YER IHIE F dgd A g1 & | I [GebRT & foft gt &R
TR 3 AISHRI 3R BRI et I8 8 | WS b A1 JfId R BT § fob I8 BRI 3R
AR I e 181 Ugd & & | P Wl A gRT Sfeant & g iR Sifer &
ey H 99 el o7 %81 & Ry STTfarit b JAiehe| el 4 T ST Wep | ST
U § I7ep! fevg T SiTem & STaifes SiepT i & SR i1 el & | I8 Srrfeardt
TpIeT, US Udf UBTS| bl Yol Rl & TR 1g AT Jfef IoTeh & & | YR <27 b ATy
GIRT AT G pls o ST T AT &Y O TET & | 91 G & 1 GiRAT bRl IS XET &
ftb s TRDR GRT HMATIAT P PHedTvl el AT DI 7|1 & TR 3R
I ST ¥ TR] e febdT SfT 38T & fSTech IRUT 70 WTeT bl TToTTeT o d1e <3 & el
Y A STl H S AT SR T AT 3R 3ATffeb feprer T8 &1 ura & |

BRI g ARPR ARy & b <91 & rfeardy fvep” Sietl & 9+ arel
G ST b Feer H it b FHEN fepelt Toidt & eprars S 31R ARAT &
PIS DT AN P Jeablel DR T A |
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14 02 hrs

THE TRANSGENDER PERSONS (PROTECTION OF RIGHTS) BILL, 2016

HON. SPEAKER: Now, item no. 12, the Bill for consideration and passing, the
Transgender Persons (Protection of Rights) Bill, 2016 — hon. Minister.
... (Interruptions)
HON. SPEAKER: Hon. Members, please go back to your seats.
... (Interruptions)
AT =T 3R rfreprfRar w30t (s AmaR ©ig Taelia): aredel qeledT, § wRard

PR AT ST Felg TTAT IS f1eh vl BT Iuaer et ared faeges R
EELEZISINE

3TeEr HEISTT, 39 v W o G § FEfRrT il gRT 3R 3fieb I
ISl GRT U DA I BT I HIT & ©F § TRDBR D FHE AT &I
gl...(TgUM) 39 371 T fawy GufiH ic H |t T oM Jofte I = 3fdieT, 2014
T R SR & TIRBR F 37U P b g9p 8T A=evr & foTu, gt AT dr
qEIYRT § o & foly 3R b 9ol & foly IS s & Pl DA SR—T
Y. (FIHM) TETAR TR TRDR b AHTRTD I 3R AfIBINT FATerd - 3
fasr R wifsharTcHed BRATS PR U [q8de IR fhar 3R g8 de 7 uReid foha

TRIT B, TORT OR 1T =it FHIf3eT & ST # <l Iee o ST ... ()
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HON. SPEAKER: Hon. Members, an important Bill is there. Please take your
seats.

... (Interruptions)

4} TR < TeANT: H 597 49 WR g |l e =1 =ned & fob 57 A1 o rgde
HraR o 4T & o0 H F8] &b A1 Qrge foreel! RraT Sit = wep faeges iRt foba e
3R IFep! g8l Fargaf § T o T o (Faer) 39 W I8l Hl o T
9T 88 & 3IR ol [ =i 81 78 & b o 39 W I8d SI1al g°i B Pl
3L el 81 fhe +ff # 39 Ta H 39 S I &, &9 39D Tl ol 3V &,
ST Y H PO AFDRI AT I FHSAT g SHIrt ek (SIBRI BT A&
faerep, 2016 f=TferRad & forg &

SwRIfert <afch @ IR @xt & forq Swaferll it & foog fawe @
gfeNer SR & forq Bl...(Iagr) SWIfeRt 2fh I 9 ©U H H-IdT o & fory, S
PR ST PR 3R T ST DI S dTel folT Ugd &l AfIBR Tawl B,
Sfel cafthal @ Ugd THIU-UT SR R, A SUGY PR bl DS T,
froe; favie el e |

e T o RIeprad FaRur T TATMUT e, ISy IHgfertt aRee &
g faerre IRl febarT 1T 8. ( FaeT)

H 3719 H1eTH A T A IIRIY HRAT <ATE § fob 999 IR 981 <l 8l s ol I8
fererrep el ST ey & Fwer off T o 3R Il 39 UR e faaR-fadel
PR T8 AR Yo T ... Fae) g5 I el § F 27 Gerdl Bl WbR
PR §U 9 Jol fAee H 978 WY & B0 § IR T Bl....( e d Qe §
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feb 28 ST fererres &1 8T 8, I8 uiRyul 81§ O SgcT ST Tl e i JATaegehel]
&I 81...( Faar) I 337 faee o uTRa &, 0T 3-T fae ... ( Sae)

HON. SPEAKER: Motion moved:

“That the Bill to provide for protection of rights of transgender
persons and their welfare and for matters connected therewith and
incidental thereto, be taken into consideration.”
... (Interruptions)
HON. SPEAKER: Dr. Shashi Tharoor.

Please go to your seats. He is speaking.

... (Interruptions)

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam Speaker, | just
wish to begin by saying that | am fully in support of my colleagues’ demands
that this Parliament should create a Joint Parliamentary Committee on the
Rafale deal.... (Interruptions)
T § 16 FAT (37T 3TSf I AEdTe) : HEIedT, 3 31 91l 3@ §7...( )
DR. SHASHI THAROOR : But, | believe, this Bill is important and, therefore, |
will speak on it. But, | want to stress that my speaking is not dissociating from
the very strong stand taken by my Party.... (Interruptions)

The Congress Party has been asking for a Transgender Bill for some
time. But the Bill given to us by this Government is weak and flawed. | myself
have had to submit 21 amendments. If this Bill is going to get my Party’s

support, it needs severe reconsideration.... (Interruptions) | want stress, | am
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proud to represent Thiruvananthapuram which witnessed the first legally
registered trans couple marriage in Kerala May of this year.... (Interruptions) |
also stand here as a proud Indian because our country has the rich heritage of
holding members of the transgender community in very high regard. We have
accepted their place in society.... (Interruptions) According to Hindu theology,
as you know, Lord Ram gave transgender persons the power to confer
blessings on people. The Aravanis in Tamil Nadu consider themselves to be
the children of both Aravan and the female form of Vishnu, namely, Mohini....
(Interruptions) 1t must be noted that the transgender community has played an
important role in the royal courts of the Mughals as well.... (Interruptions) We
should remember that our country is home to the oldest transgender
community in the world, the Hijra community.... (Interruptions) But, sadly, with
the advent of the British and the searing of archaic Victorian ideas of morality
in our minds, we have seen havoc created in India for transgender people
especially after the adoption of the Criminal Tribes Act, 1871 which deemed
the entire community as a criminal tribe..... (Interruptions) The British have
moved on. They have now adopted progressive laws like the UK Gender
Recognition Act, 2004.... (Interruptions) But, we are continuing the old
negative British colonial legacy and their prejudice against the transgender
community is continuing in this country. They are subjected to discrimination
in all forms, subjected to mental and physical abuse and sexual abuse....
(Interruptions) They are denied jobs. Many are abandoned by their families.

This is why my Party has always said, it is time that we should take important
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legislative and policy steps to correct this anomaly, this injustice against the
transgender community.... (Interruptions)

We, of course, know that Article 14 of our Constitution says that every
"person" has equality before law. It does not say man or woman; it says
"person”, which means everybody in the gender spectrum has equality in our
country.... (Interruptions) Articles 15 and 16 prohibit discrimination on the
ground of sex. The Supreme Court, as the hon. Minister has mentioned, has
made it clear that the word ‘sex’ in the Constitution includes any gender
identity and not merely the binary of male or female.

The need of the hour is a robust law which can transform these gender
inclusive Constitutional values into ground reality. But Madam Speaker, this is
where the Bill is a flawed Bill. It does not give us the robustness that we seek.

. (Interruptions)The law must clearly define and recognise transgender
persons if we are going to protect their rights. But we need to recognise the
term ‘gender identity’ both beyond the biological issues of male and female. In
fact, we have principles established internationally for all this. The Yogyakarta
principles say that gender identity is an individual's deep and personal
experience. It need not correspond to the sex assigned at birth.
(Interruptions)lt includes the personal sense of the body and other expressions
such as one’s speech and idiosyncrasies and the sad thing is, the Bill that has
been given to us by the Government, still uses phrases like ‘neither wholly
female nor wholly male’ or * a combination of female and male’ while defining a

transgender person, which confines a transgender to a biological determination
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of gender which is reminiscent of the regressive and outdated principles
rejected by the Supreme Court of India. The so-called corbett principle had
been rejected by the Supreme Court. But the Minister, who has mentioned the
Supreme Court, still has put this into his Bill. The Government has blindly
borrowed this definition from the definition of 'intersex persons' under the
Australian Law, thereby conflating two different concepts. From what we have
seen in our research, persons who have variations in their primary sexual
characteristics and their biological feature, when compared with a normative
standard of female or male bodies, are referred to as intersex. We cannot
confuse the two here. ... (Interruptions)

| had written to the Minister on the first of January of this year to tell him
to revise the definition of transgender persons. While | am glad that he has
agreed to drop his earlier definition and has adopted a large part of the
definition that | am proposing before this House, the definition he is pushing for
is still defective as it deems all intersex persons to be transgender persons. ...
(Interruptions) The point is that clause 3 of the Bill prohibits discriminatory
practices against transgender persons but it fails to define discrimination and it
limits itself to only nine types of practices. It prohibits certain acts but it fails to
specify the civil or criminal liability that may arise if somebody commits these
acts. It is important for us to redraft this clause. So, we have an inclusive
definition so that practices, which may not be stipulated under the provisions
but which violate the rights of transgender persons, are covered under the

ambit of the Act. ... (Interruptions)
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The law must make it clear that even transgender persons without the
certificate of gender identity must be allowed to complain of gender
discrimination. ... (Interruptions)

Clause 12 of the Bill states that every establishment consisting of 100 or
more persons shall designate a person to be a complaint officer to deal with
complaints relating to the provisions of this Act. ... (Interruptions)

But Madam, the average employment size of any economic
establishment in India is 2-3 people according to the Sixth Economic Census.
We are a country of small and micro enterprise. By placing such a high
numerical threshold the Bill will exclude a majority of the establishments in
India ... (Interruptions)

Furthermore, the Bill does not specify a mechanism to deal with
complaints. It does not lay down a timeline to redress grievances. The
redressal system is a complete failure from start to finish in this Bill. The Bill
has prescribed the procedure involving a District Screening Committee to
certify someone as a transgender person whereas we, in the Congress Party
on every occasion, have insisted that self-determination of gender is an
integral part of personal autonomy and that we cannot take away the liberty of
a person to say "l believe | am transgender". By putting a Committee to decide
for this person, what gender the person should belong to is unacceptable. ...
(Interruptions)This is by the way is a fundamental right affirmed under Article
21 by the Supreme Court of India and it cannot be abridged by a District

Screening Committee. What is the Minister thinking if he is going to ask a
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District Screening Committee to do something which the Supreme Court has
said cannot be done? | want to stress also that this Committee has a Chief
Medical Officer. ... (Interruptions)The Medical Officer may do physical test.
Any form of such physical test to determine whether a person is transgender
violates the dignity, the privacy and the autonomy of the transgender person.

It must be vehemently opposed and even prohibited. ... (Interruptions)
Now the fact is, we need an identity provision so that people can actually be
beneficiaries of the provisions envisaged in this Bill. ... (Interruptions) But what
the Minister should do is, amend the law, take into account these suggestions,
prescribe a swift time-bound approach whereby a transgender person can
make or submit a self-declaration of gender to the District Magistrate
supported by a report from a registered psychologist ... (Interruptions). Right
now, we have got complete red tape and an inefficient bureaucratic system. ...
(Interruptions) The law must also prescribe a time-bound procedure, if
somebody wants to change their gender and change their names.
(Interruptions) All of this should have been similar to Section 3 of the Gender
Expression, Gender Identity and Sex Characteristics Act, 2015 of Malta and of
the best practices in the world. ... (Interruptions)

We are very happy to convey to the Government very specific
amendments that will help the Minister fulfil these objectives. ... (Interruptions)
This Bill sets up a National Council to advise the Government on its policies
relating to the transgender community but the composition of the Council does

not represent the various diverse groups within the transgender community. ...
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(Interruptions) The Council has no power to deal with grievances of the
members of the community. And, surely, if you are going to have District
Councils, we need State Councils to be set up along with the National Council
on the same principle as the National Human Rights Commission and the
State Human Rights Commissions. We need the same for this too. ...
(Interruptions)

Now, there is a vexed question of sexual abuse. As per clause 19 (d) of
the Bill, a person who subjects a transgender person to sexual abuse, gets
punishment of minimum six months. ... (Interruptions) It is highly discriminatory
as well as insulting. Madam Speaker, when women are subjected to sexual
offences, we have harsh levels of punishment. The whole House supported a
Bill on that. ... (Interruptions) Why should transgender persons be treated as
second-class citizens when people who commit offences against them get
much smaller punishment when they are abused? ... (Interruptions) This is in
violation of Article 14 of the Constitution. ... (Interruptions) | would urge the
Minister to amend this Bill whereby all applicable provisions under the IPC
should apply when sexual offences are committed against transgender
persons. ... (Interruptions) A sexual offence is a sexual offence. Whether the
victim is a woman or man or child, there are very precise laws. Why should the
transgender persons not also require that abuse of their person will attract the
same kind of punishment? ... (Interruptions)

The criminalisation of those who indulge transgender persons to beg is

also completely revealing the Government’s lack of understanding on matters
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of the transgender community. ... (Interruptions) Very often, they do beg. We
know the Hijras come often at traffic lights. They work in collectives of groups
and beg. But this provision will be used to target such groups.
(Interruptions) The Hijra community has so many practices in our culture where
they come and get gifted money or alms at times of wedding and other
celebrations. If we consider them begging, certainly, this law will criminalise
most Hijra behaviour of this nature. ... (Interruptions)

| also fear that the Bill has completely omitted to address critical issues
such as the application of laws of marriage, divorce and inheritance from
members of the transgender community.... (Interruptions) Even though the
Supreme Court ruled that transgender persons are entitled to reservations, this
has been neglected in the Bill. ... (Interruptions) So, my worry, Madam
Speaker, to summarise, is that instead of supplementing the Constitutional
rights of the transgender community, this Bill actually supplants their rights and
its flawed provisions defeat the very purpose of this legislation.
(Interruptions)

| had pointed out these flaws before to the Minister in my letter of
January, 2018. | once again urge him to withdraw this Bill, to consult the
transgender community and to introduce a robust and comprehensive
legislation for our consideration. ... (Interruptions)

Madam Speaker, my Party is prepared to support a constructive Bill. We
have in the past spoken for the rights of transgender persons but this Bill is

not it. ... (Interruptions) Madam, given the disturbance in the House, given that
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many are not participating, given the legitimate demand of my Party for a JPC
on Rafale, may | request that before consideration that the Minister will rethink
his Bill, look at these amendments and bring the issue back to the House
where we can have a serious discussion on this issue?. ... (Interruptions)

| thank you, Madam Speaker. Please request the Minister to withdraw

the BiIll. ... (Interruptions)
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, | would like to
draw the attention of the Minister to the term transgender described by the
World Health Organisation (WHO). According to the World Health
Organisation, “Transgender” is an umbrella term that includes persons whose
sense of gender do not match with the gender assigned to them at birth. ...
(Interruptions)

According to 2011 Census, the number of persons who do not identify
as male or female but as others stands at 4,87,803, which is just 0.04 per cent
of the total population of this country. This ‘other category’ applies to persons
who did not identify as either male or female and included as transgender
persons as per primary census abstract data for others in 2011.
(Interruptions)

In 2013, the Government set up an Expert Committee to examine issues
related to transgender persons. This Committee stated that transgender
persons face social stigma and discrimination which affected their access to
education, healthcare, employment and Government documents.
(Interruptions)

In 2014, the Supreme Court recognized transgender persons right to
self-identification as male, female or the third gender. Further, the Court
directed the Central and the State Governments to grant legal recognition to
transgender persons, address issues of social stigma and discrimination and
provide social welfare schemes for them. The Supreme Court has held that

self-determination of one’s gender is a part of the fundamental right to dignity,
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freedom and personal autonomy guaranteed under Article 21 of the
Constitution. ... (Interruptions)

The Court upheld the right of transgender persons to determine their
self-identified gender as a man, woman or as a third gender. This should
protect their right to live with dignity and respect. This is the history on which
the Government has bought this Bill for consideration of this House. ...
(Interruptions)

Earlier, there had been a Private Member Bill which was passed in
Rajya Sabha and has been subsequently pending in Lok Sabha for quite some
time. | have three points to make for consideration of the Minister which deal
with the incongruity that has been built in into this Bill. ... (Interruptions)

The first point is relating to clause 3 and clauses 9 to 16, which create
provisions to protect transgender persons from discrimination and provide
welfare schemes. ... (Interruptions)

In doing so, the Bill provides for both — self-perceived gender identity
and a screening process to recognize the identity of transgender persons.
These are the two pillars on which a transgender has to be identified. When it
is said ‘self-perceived gender identity’, what does that actually mean? When
the Bill states that a person will be recognized as transgender on the basis of a
certificate of identity issued through the District Screening Committee and that
certificate will be a proof of identity as transgender and confer rights under this

Bill, then it is very unclear what the term ‘self-perceived gender identity’ entails
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and how it will be enforced. This provision is provided in clauses 4 to 7. ...
(Interruptions)

If a person on his own perception claims that he is a transgender, he
does not have to get a certificate. But what you are saying is that he has to get
a certificate. In this Bill you have two branches. One is, self-perceived identity
and the other is, identity through certificate from the District Screening
Committee. So, my point is, if a self-perceived person says that he is a
transgender, how is he going to get all the benefits that accrues after this Bill
becomes an Act? ... (Interruptions)

If a transgender person is denied a certificate of identity, this Bill does
not provide any mechanism for appeal or review of such decision of the District
Screening Committee. This is another way by which you are denying it. If
somebody is denied it, where is he going to appeal? There is no such
mechanism in this Bill, which needs to be built in, in this Bill. ... (Interruptions)

My second point is that in sub-clause (i) of clause 2, the Bill defines
transgender person as one who is neither wholly female nor wholly male; or a
combination of female or male; or neither female nor male. In addition, the
person’s sense of gender must not match with the gender assigned to that
person at the time of birth. This definition is not complete. It has ambiguity. ...
(Interruptions) The Bill does not specify if the terms male and female refer to
biological sex which includes human anatomy and chromosomes. Madam, you
are very much aware that some weeks or some months back, | had raised that

issue during ‘Zero Hour'. ... (Interruptions) Subsequently, the Sports Minister
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also supported it. Ultimately, the Government of India also took that up in the
court in Switzerland that the chromosome of Dutee Chand was being
contested and ultimately, she was declared a female. But here, how do you
define a male and a female? It has not been defined in this Bill whether it is
human anatomy or chromosome, or if being a male and female also refers to
one’s psychological sense of gender which includes how one chooses to feel,
identify and express oneself. ... (Interruptions) International expert bodies like
the World Professional Association for Transgender Health, the World Health
Organisation and the American Psychological Association define a
transgender person as one whose gender identity does not align with the sex
assigned at birth. These expert bodies do not specify any biological criterion in
their definition of transgender persons. ... (Interruptions) In line with such
international standards, the Supreme Court of India, expert committee of the
Ministry of Social Justice and Welfare and the Private Member’s Bill of 2014
define transgender persons based on psychological criterion only. This Bill
before us is at variance. Would the hon. Minister tell us why this Bill is at
variance from all these criteria that have been defined? ... (Interruptions)

Further, | would say that terms like trans-men, trans-women, persons
with inter-sex variations and gender-queers have been used in this Bill, but
these terms have not been defined. If they are not defined, then it becomes
unclear as to who would be covered under these terms. ... (Interruptions)

Now, | come to my third and last point. | would like to draw the attention

of the House and the hon. Minister to the issue relating to transgender persons
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and their status under the existing laws. Currently, several criminal laws and
civil laws recognise two categories of gender, that is, man and woman. These
laws include Indian Penal Code; 1860, National Rural Employment Guarantee
Act, 2005; Hindu Succession Act, 1956 which contain some gender specific
provisions. ... (Interruptions) This Bill recognises a third gender and that is
transgender, but this Bill does not clarify how the laws that | mentioned just
now apply to the transgender persons. This House is aware that the penalties
for similar offences may vary because of the application of different laws based
on gender identity. ... (Interruptions) For example, under IPC, sexual offences
related to woman attract a higher penal provision up to life imprisonment while
the specified penalty for sexual abuse under this Bill is up to only two years as
per clauses 19 and 21. | have a list of the laws that are prevalent today in
India. ... (Interruptions)

Other than the Indian Penal Code of 1860 and the Code of Civil
Procedure of 1973, Indecent Representation of Women Prohibition Act 1986,
Protection of Women from Domestic Violence Act 2005 have gender specific
provisions. The Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Act, 2013, Hindu Marriage Act 1955, the Special
Marriage Act 1954, Hindu Adoption and Maintenance Act 1956, Hindu
Succession Act 1956, the Muslim Personal Law (Shariat) Application Act 1937
are the civil laws. You have other laws also, like the Mines Act of 1952,
Factories Act of 1948, National Food Security Act of 2013, National Rural

Employment Guarantee Act, 2005, the Companies Act 2013, where only male
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and female is mentioned. Where are you going to bring in transgenders? How
are you going to give them protection? That is the right to life which is
enshrined in the Constitution. This is missing in this Bill. ... (Interruptions)

When this is the case, it seems adequate attention has not been paid in
drafting the Bill. Despite a lapse of two years and deliberations on the Private
Members’ Bill in both the Houses, does the Minister intend to bring in more
amendments in course of this discussion and add more rules to make this Bill
an effective law? The Minister is already moving 27 amendments today. Shri
Shashi Tharoor has moved 20 amendments on this Bill. Shri Premachandran,
who is not present here, has also introduced a number of amendments. When
the Minister himself is moving 27 amendments, can we not expect some more
amendments from the Minister which | have mentioned in my speech today?
We need answers to these questions. ... (Interruptions)

Thank you Madam.
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Madam Speaker, |
stand on behalf of my Party in support of this Bill. The issue is very serious.
Since they are all in the well, | will just mention a few points and will not repeat
them. ... (Interruptions)

There is a category called ‘others’. Most times it is male, female and
others. The ‘others’ should be stopped completely and it should be made
‘TGs’, that is ‘Transgenders’ in every application. ... (Interruptions) This is
going to be a social change. | know in a society like ours, it is not going to be
easy for us to accept it. But we need to sensitise people right from schools and
colleges for the society to accept these changes. Even in the Bill there is a
point about Transgender Commission. A Transgender Commission just at the
national level is not good enough. There are several States which have got
their own Commission. If we can get these things implemented at the State
level, it would be effective. There is no system today in any State for them to
get any help.

The other demand which we are making is a Welfare Board. We need a
separate Welfare Board for the transgenders because this is the first time they
are coming out and they need equal rights. We have Welfare Boards for
everybody. Earlier Dr. Tharoor and Shri Mahtab talked about giving them equal
rights. We need a helpline for them. | am ashamed to share this information
with you. But even in the police cases, there are several transgender cases
where there are allegations that even police use their power to ill-treat them.

So, why can we not have a helpline for them? If women can get several rights
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which this august House has given, then transgenders also deserve a
redressal system where they will get help and they should get equal rights in
every society. ... (Interruptions)

So, we must have a good helpline for the transgender people like we
have for our children and women. Dr. Tharoor has talked about the punishment
for abusing the transgender people. This is a completely neglected section of
our society. Even their families do not give them respect. We need to look how
we can make the law more applicable. We need laws for marriage, divorce and
inheritance for them. Even reservation for them is very very critical. ...
(Interruptions)

Madam, these people even do not get homes. Even if they are well-to-
do, professionals or educated, it is very hard for these people to get homes.
These are only people in the society who do not get equal rights of quality
education and homes for them. ... (Interruptions)

So, I urge the Hon. Minister to take this Bill back for a better debate and
give more time because it is a very serious and emotional issue for us. It is a
big issue for social change in India. ... (Interruptions)

Madam, | think because of the JPC issue, we will not be able to discuss
this issue. So, | urge the Hon. Government to agree to the Joint Parliamentary
Committee so that we can get the House in order and debate all other issues.

So, | request the Government to relook into this Bill.
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HON. SPEAKER: How can a discussion go on like this?

... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 3 o’clock.
14 36 hrs

The Lok Sabha then adjourned till Fifteen of the Clock.
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15 01 hrs

The Lok Sabha re-assembled at One-Minute past
Fifteen of the Clock.

(Hon. Speaker in the Chair)
... (Interruptions)
1501 ‘% hrs

At this stage, Shrimati V. Sathyabama and some other hon. Members came
and stood on the floor near the Table.

HON. SPEAKER: The next speaker to speak on the Bill is Dr. Kakoli Ghosh
Dastidar.

... (Interruptions)
15 02 hrs

At this stage, Shri Gurjeet Singh Aujla and some other hon. Members came
and stood on the floor near the Table.
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15 03 hrs

TRANSGENDER PERSONS (PROTECTION OF RIGHTS)
BILL, 2016.... contd.

DR. KAKOLI GHOSH DASTIDAR (BARASAT): Thank you, hon. Madam. ...
(Interruptions) | stand here to participate in the Transgender Persons
(Protection of Rights) Bill, 2016. ... (Interruptions)

At the outset, | would like to congratulate the West Bengal Chief
Minister, Kumari Mamata Banerjee, for already having formed a Board for the
welfare of transgenders three years back, which is the call of the day. ...
(Interruptions) The Central Government and all the other States should follow
this to look after the transgenders. ... (Interruptions)

Now, | think that this is a very hastily drafted Bill, and the different
clauses mentioned are totally inconclusive. ... (Interruptions) We have to first
define what a transgender means. ... (Interruptions) Here, it is written that : “...
a transgender person means neither wholly female nor wholly male; or a
combination of female or male; or neither female nor male ”
(Interruptions)

On this earth, as per medical science, there can be no being who is
neither a ‘male’ nor a ‘female’. ... (Interruptions) A person’s external sexuality,
that is, the phenotype is determined by the internal sexuality, that is, the
genotype -- combination of genes and chromosome ... (Interruptions) So,
either it is ‘X’ X’ or it is ‘X’ Y’. ... (Interruptions) A person who has ‘X’ Y’ is a

male, and a person who has X' X' is a female. ... (Interruptions) But
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sometimes, there are three ‘X’ chromosomes in a person who are known as
super female or there is a combination of these in a person who are known
either as true hermaphrodite or false hermaphrodite. ... (Interruptions) But
transgender is not always a hermaphrodite. ... (Interruptions)

A transgender is a person who has the internal genetic code made up in
such a way that the sexuality granted to the child after birth is not aligned to his
or her mental capability, and gender dysphoria is a kind of distress that such a
person goes through that can lead to distress related to it like eating disorder,
suicide, depression, anxiety and social isolation. ... (Interruptions) None of this
is mentioned in the copy of the draft that we have here. ... (Interruptions)

This is a hastily drafted Bill. ... (Interruptions) | do not know who has
done it. ... (Interruptions)

Doctors are still grappling with it because the American Association of
Psychiatrists only as late as 2013 have defined this disease. In this disease,
when a person has no discrimination between genotype and phenotype, that is
the internal and the external manifestation of the chromosome, and still might
feel being a female and that | am more comfortable being a male, that is the
actual Transgender. This is not mentioned in the Bill. The Bill is totally null and
void in that sense.

A lawmaker’s actual duty is to look at the justice meted out to every kind
of human being as is given by the Article 14 of the Constitution of India. We
are indebted to the hon. Supreme Court for the verdict given on the 15" April,

2014 in which various steps have been directed to be taken by the Central and
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the State Governments for the welfare of the Transgenders. So, this Bill does
not cater to those provisions. The American Society of Psychiatrists have
described in detail the clauses those have to be brought into the Bill to make it
a welfare Bill for the actual Transgenders.

As far as their educational help is concerned, there should be a third
column during admission — the male, the female, and the Third Gender. They
should be given reservation in jobs because they feel differently. They might
dress differently. So, the provision must be there. Social milieu must be such
that the society is compassionate to their disease condition. ... (Interruptions)
AIR): 3TEel HRISIT, U8 e Dl JGHT 2l...(Faer) H T FSRT § 3Ry
hRAT TN § TTe I QITSUSIHD UTCT & 81 AT B U] b 8l, ARbR YRI oRE &
fopsdT Y A9eT R T IR P oY IR Bl (Fagr) 3l ST &R =i 9t @ &,
$AfeIT Tt TSR BT TRAT WR Il ST 31K ST 1 del. .. (T 39 ey
ARG DI DI AT &I ... (TTE)

78T e Tthel & IR H BIUY b HivAe el J W8 &, H I T A SRIE BRAT
ITEdT & b ARBR @i & foT¢ IR 2. (FaeT) 3T AT 307 A TR 93 ATl

SIAT 31T BT, TRBR & 8Teld § i Hee & ol IR &l....(TIET)

HON. SPEAKER: Please cooperate. This is not fair. You can’t do something
like that.

... (Interruptions)
T 3TET&T : 31T T bl I§ ISR 3BT T8l o

...( FTY)
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HON. SPEAKER: Yes, Dr. Kakoli.
DR. KAKOLI GHOSH DASTIDAR : So, it appears that this Bill has been very
hastily drafted and the opinion of specailists has not been taken into
consideration because it says that even after a person has been identified he
has to go to the municipality and he has to then take a certificate from the
municipal doctor. When the American Society of Psychiatrists have only
described this in 2013, how will the municipal doctor be informed of the latest
disease? We don’t take a Transgender person as an abnormality anymore.
This is just a disease condition. The disease has to be studied. So, a
Specialists Board has to be formed and the person has to be certified through
that Specialists Board who are duly qualified.

It appears that proper attention was not given to different clauses while
drafting the Bill. So, this Bill has to be recalled and a properly drafted Bill has to

tabled.
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AT =TT 3R ST w3t (51 &TaR o Tgalld): AR 3Teel AaleaT,
AT QTeT o) S, eV WefsR Hedme Sif, JfTexviT JoRT el it 3R
SITERUIIT SHIDICAT B SiT BT TR eh IRAT & 1 S7aI- 39 T8I R 3 foaR
h fopdl & 3TR o d1al bl Ieerg T foba B

# IS =T A8l & (b 89 oIl [98de IR fohaT 8, a8 o faamR-fome
3R ffey famT & arer =l ex & ara fobarm 81 AR HergHmEl 4, onl 9, S
TSI} AR & fad & B d_d Y& &, OF 161 & ff areeiid &f 81 397 fodes o
g9 ¥ 2015 { BRATs TR i 2ff dqdTse R Y STefer’ I AR AT ot IFb
1S 3P FFR=aR UfehaT Terdt Y&l UTgae AeeN foeT & qregq & «ff 39 95 ¥ 39 W)
e T B DT &l D A1 81 Ig [eep arferamdeT TR AT & qTe T 2Tl
3G I AT & &, ITH & 27 @l D1 &FT 1 81 R A1 Fewy 7
Y ferR eareh o 8, Sch ff Getrer g Aol o fory 1 9w fawr U4 &, o/ 0R
SR 99T 99T, 89 99 Tae & SR H ST UTTHT e b I ol

& TS I AT PR § (b 397 [T8reh T UTRT SHRaRIT ST
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HON. SPEAKER: The question is:

“That the Bill to provide for protection of rights of transgender
persons and their welfare and for matters connected therewith and
incidental thereto be taken into consideration.”

The motion was adopted.

HON. SPEAKER: The House will now take up clause by clause consideration.
Hon. Minister may now move amendment Nos. 3 to 8 to clause 2.

Clause 2 Definations
e oy MU

U8 2, Gfth 19 o T 3 TATIUT e-
(@) “Pod” W Ih AT fdare AT fafey & AR Y Y &xiep J AeR fhdl Bl
g ST & (3)

s 2, Ufth 20 3R 21, “3F faenfRiar & Arer I9fertt faemeff fererm g ova & &
TAM R, “3=7 ety & rer Syafertt femeff fave, Suerm, ScfieT ar 31t &
R & o f2re1T T80T ARt & wfrveRrTiire ol

(4)

g8 2, Ufth 25, “qFa” BT AT DN (5)

fe=<t UTS & e Fi aeTendT 8T B (6)



17.12.2018 101

U8 2, Ufth 33 & T 37T FATRIT -

‘(&) “37d:foirly RFTaren aret safh” & 0T cfeh SN &, ST SIFH & TFRF 319+ 3T
ST H <ifiiep ALY, STaT SN, 07 IAT 3T BMIF H J29 AT Afgell IR &b
UTAfHeh JHe AT SUSTeTd avar s/l &l

(7)

8 3, Ufth 2 9 8 & FIT UR TRl -
(i) SHIfT eafeh & T &feh Q1R & foRTanT foffT Sy S99 SFd & 7 i
foRT & a7 2T WA & 3R 39 ST IHI-JOT AT SIS (A8 W ik H o
g fereriRoT Srefehar ar gHIM fifdhear AT oioR farfdsedr ar Ut = frferedr eharg
& T 18Y), il Rr=aren arel aufh, fofT-wmeifie ok e, fester, Rmamuft
3R SIRTAT ST AT 31Tfefes Uga™ Ra- dTet aifeh AftAferd &1

(8)

(#7 erTaRErT TEelT)

HON. SPEAKER: Shri N. K. Premachandran — Not present.
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam, | beg to move:

Page 2, lines 8 and 9,--

for “transgender students”

substitute “transgender and gender non-conforming students”.
(37)

Page 2, line 12,--

for “rehabilitation”

substitute “housing”. (38)
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Page 2, for lines 23 to 29,--

substitute ‘(i) “transgender person” means a person whose gender does
not match with the gender assigned to that person at birth and includes
trans-men and trans-woman, irrespective of whether or not such person
has undergone sex reassignment surgery or hormone therapy or laser
therapy, and includes gender-queers and a number of sociocultural
identities such as kinnars, hijras, aravanis, jogtas and other similar
identities.’. (39)

HON. SPEAKER: | shall now put amendment Nos. 37 to 39 to clause 2 moved
by Dr. Shashi Tharoor to the vote of the House.
The amendments were put and negatived.

HON. SPEAKER: The question is:

“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.
Clause 2, as amended, was added to the Bill.

Clause 3 Prohibition against discrimination
qeMe fohaT -
S 3, Ufth 11, “®IS Sk & THT “IT TAUT FT-FAMUT B9 (9)
(3 TR TEeAT)

DR. SHASHI THAROOR : | beg to move:

Page 2, for lines 32 and 33,--
substitute “3. (1) No person shall discriminate against a transgender
person on the basis of such person’s gender identity and, or expression.



17.12.2018 103

(2) For the purposes of this Act, discrimination shall mean any

distinction, exclusion or restriction imposed on a transgender person
which has the purpose or effect of impairing or nullifying the recognition,
enjoyment or exercise, on an equal basis with others, of all human rights,

fundamental rights and fundamental freedoms, including:--".
(40)

Page 3, after line 6,--
insert “(j) For the purposes of this section, gender identity includes being
a self-identified transgender person who does not possess a certificate
of identity.”. 41)
HON. SPEAKER: | shall now put amendment Nos. 40 and 41 to clause 3
moved by Dr. Shashi Tharoor to the vote of the House.
The amendments were put and negatived.

HON. SPEAKER: The question is:

“That clause 3, as amended, stand part of the Bill.”
The motion was adopted.
Clause 3, as amended, was added to the Bill.
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Clause 4 Recognation of identity

of transgender person.

DR. SHASHI THAROOR : | beg to move:
Page 3, forlines 11 and 12, --
substitute "(2) Every person shall have the right to determine their gender
identity, whether as male, female or transgender."
(42)
HON. SPEAKER: | shall now put amendment No.42 moved by Dr. Shashi
Tharoor to clause 4 to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:
“That clause 4 stand part of the Bill.”
The motion was adopted.

Clause 4 was added to the Bill.

Clause 5 Application for certificate
of identity

DR. SHASHI THAROOR : | beg to move:
Page 3, for lines 13 to 15, --
substitute "5. (1) A transgender person may make an application to the

District Magistrate for issuing a certificate of gender identity, in such

manner, as may be prescribed.



17.12.2018 105

(2) The application form shall include the following:-
(a) A declaration stating that the applicant is a transgender person as
defined in section 2(i) of this Act;
(b) A declaration stating that the applicant identifies as a male or female
or transgender person and wishes to be recognized as such; and
(c) Where the applicant also wishes to adopt a new name, a
declaration stating such change in name."
(3) The application form shall be accompanied by:-
(a) a recent passport size photograph of the applicant; and
(b) a report by a clinical psychologist or a psychiatrist, as defined under
the Mental Healthcare Act, 2017 confirming gender incongruence of the
applicant.". (43)
HON. SPEAKER: | shall now put amendment No.43 moved by Dr. Shashi
Tharoor to clause 5 to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 5 stand part of the Bill.”
The motion was adopted.

Clause 5 was added to the Bill.
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Clause 6 District Screening Committee

HON. SPEAKER: Shri N.K. Premachandran- Not present.

DR. SHASHI THAROOR : | beg to move:
Page 3, for lines 18 to 26, --
substitute "6. (1) The District Magistrate may, while examining the
application referred to in section 5, call for additional documents, if
necessary, to verify the contents of the said application:
Provided that no applicant shall be required to provide proof of
having undergone sex reassignment surgery, hormonal therapy or other
similar  medical interventions for the purpose of legal
recognition of general identity:
Provided further that no applicant shall be subjected to any physical
examination for the purpose of legal recognition of gender identity.
(2) The District Magistrate shall, after examining the application, grant a
certificate recording the gender as male or female or transgender, as
indicated by the applicant within a period of 30 days of receipt of such
application:
Provided that where the applicant wishes to adopt a new name as
provided under clause (c) of sub-section (2) of section 5, the
certificate shall also record the adopted name of such applicant.
(3) The certificate referred to in sub-section (2) shall be issued in such

form and manner as may be prescribed.". (44)
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HON. SPEAKER: | shall now put amendment No.44 moved by Dr. Shashi

Tharoor to clause 6 to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 6 stand part of the Bill.”
The motion was adopted.

Clause 6 was added to the Bill.

Clause 7 Issue of Certificate of
identity

HON. SPEAKER : Shri N.K. Premachandran - Not present.
DR. SHASHI THAROOR : | beg to move:

Page 3, for lines 27 to 34, --

substitute "7. Every change in gender and name, as applicable, shall be

published in the official gazette within a period of 60 days of obtaining the

certificate referred to under sub-section (2) of section 6.".

(45)

HON. SPEAKER: | shall now put amendment No.45 moved by Dr. Shashi

Tharoor to clause 7 to the vote of the House.

The amendment was put and negatived.
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HON. SPEAKER: The question is:
“That clause 7 stand part of the Bill.”
The motion was adopted.

Clause 7 was added to the Bill.

Clause 8 Change in gender

e by g -
U8 4, Ufth 31 A 33 & TAF WR YfTERATU el §,-

foRT 7 gRac| “8. (1) &RT 7 BT ITERT (1) & TN FHIOYH SIRT
R b AT, Al IHATeRT carfch Jou AT Afeed &
wY H 0 o 7 gRacH & foTT ereafshar deard
& a1 0T s 39 (AiftrT S faforear e, o
ST Ffh 7 eIfhaT IRaATS &, & (i arefted
A7 g%y fRifehed SAfRBRT GRT SR THTUG o HTef
e ARG T grRIfERT SHTUTS o folg U TRey
3R Ut AT F araeT e, S fafgd i S 7
(10)

g 5, Ufth 2 “SUYRT (1) P 37l T arde o1 wify W 3R e
BHEM IAfT GRT 6 75 AR W & T R “SUYRT (1) &
3TEIIST THTUTYS o ATer 3R U HHTUIGS T &lT & TIfT THTe 81 ST
o ufereenTfie e g (11)

g8 5, Ufth 5 “g8 &gfeh, T GARIATT THT0OR STRT febar 7127 &7 & oIt
TR “T8 Afth T GRT 7 & S YHI07T O AT GARITERT JH10OS STRT
fear T & et avar gl (12)
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U8 5, Ufth 8 “SULRT (1)” & FAT UR, "SULRT (2)” AR over g
(13)
EIRICHEERESIG))

HON. SPEAKER: Shri N.K. Premachandran - Not present.
DR. SHASHI THAROOR : | beg to move:
Page 3, for lines 35 to 46, --
substitute "8(1) The certificate granted by the District Magistrate under
sub-section (2) of section 6 or the publication in the official gazette under
section 7, shall be valid for the purpose of changing one’s gender and
name (where applicable) in all official identity documents, whether issued
by the appropriate Government or any other entity.
(2) All records related to the legal recognition of gender shall be kept
confidential by the concerned authority and shall not be disclosed except
for the purposes of this Act. (46)
HON. SPEAKER: | shall now put amendment No.46 moved by Dr. Shashi
Tharoor to clause 8 to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 8, as amended, stand part of the Bill.”

The motion was adopted.

Clause 8, as amended, was added to the Bill.
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Clause 9 Obligation of the appropriate
Government
DR. SHASHI THAROOR : | beg to move:
Page 4, line 11, --
for "rehabilitation”

substitute "housing", (47)

Page 4, line 13, --

insert "(6) The appropriate Government shall take measures to include an
entry for 'transgender' in the sex/gender column of every document, form or
application issued or used by it", (48)

HON. SPEAKER: | shall now put amendment Nos. 47 and 48 moved by Dr.
Shashi Tharoor to clause 9 to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 9 stand part of the Bill.”
The motion was adopted.

Clause 9 was added to the Bill.
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Clauses 10 and 11 Non discrimination in employment
and obligation of establishments
HON. SPEAKER: Shri N.K. Premachandran - Not present.
The question is:
“That clauses 10 and 11 stand part of the Bill.”
The motion was adopted.

Clauses 10 and 11 were added to the Bill.

Clause 12 Grievance redressal mechanism
e fpar T
s 5, Ufh 32 “Tep AT AT I 2Afereh Afhdl I AR 971 & T AT
PR (14)

CIRICNESRENIS))
HON. SPEAKER: The question is:
“That clause 12, as amended, stand part of the Bill.”
The motion was adopted.

Clause 12, as amended, was added to the Bill.
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Clause 13 Right of residence
NRICER AN
8 6, Ufth 1 “IHIfelil et & AT W, “dleter” FfeIfie ova g
(15)

S 6, Ufth 4 “eIfh” & ¥ WX, “qleier” URefie #-dr gl (16)

(37 TR =i TEe )
DR. SHASHI THAROOR : | beg to move:
Page 4, line 24,-
for "transgender person”
substitute "transgender or gender non-conforming child". (49)
Page 4, line25,-
for "transgender"
substitute "transgender or gender non-conforming"”. (50)
Page 4, line 35,-
for "rehabilitation centre"
substitute "a shelter, established by the appropriate government, for as much
time as desired by the transgender person". (51)
HON. SPEAKER: | shall now put amendment Nos.49 to 51 to clause 13 moved
by Dr. Shashi Tharoor to the vote of the House.

The amendments were put and negatived.
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HON. SPEAKER: The question is:
“That clause 13, as amended, stand part of the Bill.”
The motion was adopted.

Clause 13, as amended, was added to the Bill.

Clause 14 Obligation of educational institutions
to provide inclusive education to
transgender persons

e T /=T
S 6, Ufth 16 “AHT Qfées HRATY & FITT UR, Udeh farh T
mw_&f\l (17)

(3 TR T TEAN)
DR. SHASHI THAROOR : | beg to move:

Page 4, line 38,-
for"14"
substitute "14(1)". (52)

Page 4, after line 40,-

insert "(2) All educational institutions funded or recognised by
the appropriate Government shall ensure inclusion of
comprehensive, affirmative = and accurate  material on  sexual,
biological, physical and psychological diversity, and the
human rights of people of diverse sexual orientations, gender
identities, gender expressions and sex characteristics, in
curricula, taking into consideration the evolving capacity of
the child.
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(3) The appropriate  Government shall ensure inclusion  of
comprehensive, affrmative  and accurate material on sexual,

biological, physical and psychological diversity, and the
human rights of people of diverse sexual orientations, gender
identities, gender expressions and sex characteristics, in
teacher training and continuing professional development
programmes.

(4) The appropriate  Government shall offer scholarships to
transgender students, to encourage and promote their access
to primary, secondary and higher education.". (53)

HON. SPEAKER: | shall now put amendment Nos.52 and 53 to clause 14
moved by Dr. Shashi Tharoor to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 14, as amended, stand part of the Bill.”
The motion was adopted.

Clause 14, as amended, was added to the Bill.

Clause 15 Vocational training and self
emplyment
DR. SHASHI THAROOR : | beg to move:

Page 5, line 3,-

after "Self-employment”,

insert "and offer incentives to private establishments that hire transgender
persons as employees" (54)
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HON. SPEAKER: | shall now put amendment No.54 to clause 15 moved by Dr.
Shashi Tharoor to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 15 stand part of the Bill.”
The motion was adopted.

Clause 15 was added to the Bill.

Clause 16 Health care facilities
Hoe fhu U -

U8 6, Ufth 27 “Jd 3R 487 & TATT UR, “U8et 3R 4T Tl e g
(18)

8 7, Ufth 3 31R 4 & T W 3T &V, -

“(©) IAferTT ik BT THY SHT AT GRT fofiT O: fFrafRor ereafpar, sMie
fRyfehes, oioR ferfehesr 1 foeel a1 Treed el uR fafded &y @l g &
foTT Suder| (19)

(37 TR =i TEeA )

DR. SHASHI THAROOR : | beg to move:

Page 5, line 16,-

after "medical expenses"

insert "including expenses for sex-reassignment surgery, hormonal therapy
and other related medical procedures,". (55)
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HON. SPEAKER: | shall now put amendment No.55 to clause 16 moved by Dr.
Shashi Tharoor to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 16, as amended, stand part of the Bill.”
The motion was adopted.

Clause 16, as amended, was added to the Bill.

Clause 17 National Council for
transgender
Feme fohy T
g8 7, Utk 10 IR & FAT WX, ‘U RYS TR v g
(20)

8 7, Gfth 17 3R 18 “37aT 3R ATex] TRl Il HA1erd” & TAT
UR “3TARI 3R 2TERT PR FATER” UTEATRIT el g
(21)

g 7, Ufth 20 “T SN & FAM W, USRI R GRS G
MTANT” wferRmTfie axar g (22)

(57 TR =T TEAN)
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HON. SPEAKER: The question is:
“That clause 17, as amended, stand part of the Bill.”
The motion was adopted.

Clause 17, as amended, was added to the Bill.

Clause 18 Functions of the Council

He o T

S 8, Ufth 12 b THTc] 3T TRATUT -
“(Teh) IufeRTT eafcha bl fRTepTIc T & BT, (23)

CIRIENESRENIR))
HON. SPEAKER: The question is:

“That clause 18, as amended, stand part of the Bill.”
The motion was adopted.
Clause 18, as amended, was added to the Bill.
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Clause 19 Offences and penalities

DR. SHASHI THAROOR : Madam, | beg to move:
Page 6, lines 19 and 20,-
omit “the act of begging or other similar forms of” (56)
Page 6, after line 31,-
insert “(2) Notwithstanding anything contained in the Indian Penal Code,
1860, all provisions dealing with offences under the said code shall be
applicable to transgender victims of such offences. (57)

HON. SPEAKER: | shall now put amendment nos. 56 and 57 to clause 19
moved by Dr. Shashi Tharoor to the vote of the House.

The amendments were put and negatived.

HON. SPEAKER: The question is:
“That clause 19 stand part of the Bill.”
The motion was adopted.
Clause 19 was added to the Bill.

Clause 20 Grants by Central Government
geme foham T
08 9, Uf% 4 “TRYS” & T 0, <IN GRS AR o)
(24)

(3ft orTeR TS TEAN)
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HON. SPEAKER: The question is:

“That clause 20, as amended, stand part of the Bill.”
The motion was adopted.
Clause 20, as amended, was added to the Bill.
Clauses 21 and 22 were added to the Bill.

Clause 23 Power of appropriate
Government to make rules

NRIEEIEANRINS
g8 9, Ufth 12 “3ATRGET GRI” P FATT R “JATERGAT GRT Yd Tep1e DT 2T
& 37efI &< gU Afereenfir o (25)

g8 9, Ufth 20 3R 21 & T UR-
“@M) I8 yT 3R AfT Rrad aRT 8 &t STaRT (1) & 31 3mae foar

STTUT,
(TTeP) GIRT 8 T IJULNRT (2) P T YR FHTUG SR PR T TR, e
3R Afer ufrrenfia (26)

(ST TR S TEell)
HON. SPEAKER: The question is:

“That clause 23, as amended, stand part of the Bill.”
The motion was adopted.
Clause 23, as amended, was added to the Bill.
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Clause 24 Power to remove difficulties
e T
g8 10, Ufth 7 “Proild ARDIR, RISTUA H YT AT FRT AT el gRT &
FAN WR “Bra 1T ARBR, IS0 H YBT3 GRT | (27)

(5T TR TS TEAT)
HON. SPEAKER: The question is:

“That clause 24, as amended, stand part of the Bill.”
The motion was adopted.
Clause 24, as amended, was added to the Bill.



17.12.2018 121

Clause 1 Short title, extent and
commencement
SRICERCRIRICIR
I8 1, Ufth 6, “2016” & FIT WX, “2018” UReATTIT ov| (2)

CIRIENESRENIS))

HON. SPEAKER: The question is:
“That clause 1, as amended, stand part of the Bill.”
The motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula

M fohT TR
g8 1, Gfth1, “Tedcd” & FAM WX, “Sexid” afvenfia & (1)

CIRICNECRENIS))

HON. SPEAKER: The question is:
“That Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.
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HON. SPEAKER: Shri Badaruddoza Khan. You may speak for only one
minute.

... (Interruptions)

4t AigrIE gevaie @ (AREER) : sreuer Aeiear, # amedr o 6 S9 e w®
[STeperT 81 I8T AT I PO IS, <lfcbT eI I HicT a1 f¥reT Traml fohr T R oy
T ST-IR UTSSH 8, H ST 37U FHel e g

The definition of transgender person mentioned in the Bill is not
sufficient and clear. As per the Standing Committee Report, it is against global
norms and violates the rights of self-determined gender identity. A
transgender person may choose to identify as man, woman, or transgender
irrespective of sex reassignment surgery and hormonal therapy.

The Standing Committee Report also recommended that the Bill must
include definition of discrimination. It also recommended a redressal
mechanism for those facing discrimination to be included in the Bill. As per the
Bill, any establishment with more than a hundred persons is required to
designate a person as a complaint officer. This requirement must be extended
for all establishments.

A transgender person must not be separated from parents. There is
some provision in this Bill but the provision should be imposed strictly so that
the transgender person can get some relief. In cases of sexual harassment,

the punishment is for six months. This is not enough; it must be corrected.



17.12.2018 123

In case of sports at the district, State, and national levels, under what
group would these transgender people take part? There is no mention about
that in this Bill. It must be made clear in the Bill.

HON. SPEAKER: The Minister may now move that the Bill, as amended, be

passed.

4} TR TS TEANT : L& HBISAT, H IR PRall § -
“fep ferergrep et T Famferey aTRe febarm STyl

HON. SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

HON. SPEAKER: The House stands adjourned to meet again on Tuesday, the
18" December, 2018 at 11 a.m.

1532 hrs
The Lok Sabha then adjourned till Eleven of the Clock on
Tuesday,December 18, 2018/Agrahayana 27, 1940 (Saka).




	THE DEPUTY SPEAKER

	PANEL OF CHAIRPERSONS

	SHRI NISHIKANT DUBEY (GODDA): Deoghar, which falls under Santhal Pargana region, is an unique and extremely revered site of one of the 51 Shaktipeeths and also of the Dwadash Jyotirlinga in the country. This is a religious and cultural capital of Eastern India which catapults the holy place to an international acclaim and is visited by over 5 crore pilgrims every year. Other prominent personalities associated with the place like Guru Rabindernath Tagore wanted to set up SHANTINIIKETAN here, Mahatma Gandhi in his biography mentioned this place as his ashram, Maharishi Arvind shifted to Puducherry from here only, this place is also the birth place of well known social reformer Late lshwar Chand Vidyasagar. 

	The potential for cultural tourism of Deoghar in Jharkhand is still insufficiently researched and poorly utilized. The state as a whole is not valued as a cultural destination, this often results in neglect of the state’s hidden cultural treasures. Deoghar cultural centre will conceptualize the aim of projecting cultural kinship which transcends territorial boundaries. The idea is to show how these local cultures merge into the diversity of India’s composite culture. 

	There is no adequate political set up in the Islands to represent people voice at the ground level. Presently the officers concerned decide the fate of people in their own way due to lack of democratic set up. The people’s representatives are toothless. 

	Earlier, in 1979, a 30 member indirectly elected Pradesh Council was constituted by promulgation of the Andaman and Nicobar (Administration) regulation, 1979 to advise the Administration. The Pradesh Council was in existence from 1985 to 1995. The set up of Pradesh Council was advisory in nature but to some extent helpful at least to address pity local issues. But after the 73rd and 74th amendment to the Constitution in 1994, this system was also abolished. 

	There is a long pending demand of the people as well as all the political parties which was reflected in our election Manifesto many times in the past, that there should be a Pradesh Council with executive power in A and N Islands to address the aspiration of the people and take decisions in many matters which now come to the Ministries in Delhi causing delay in many projects and decisions by amending the Andaman and Nicobar (Administration) regulation, 1979 and changing its nature from ‘advisory’ to ‘executive’. 

	A and N Islands is a small place and after the introduction of 3-tier system of Panchayati Raj, there are overlapping of works and power in many cases. 

	I, therefore, urge the Government to set up Pradesh Council with executive power in A and N Islands.

	Nehru Yuva Kendra Sangathan (NYKS) is an autonomous body under the Ministry of Youth Affairs and Sports which works for Youth development via 623 district level Nehru Yuva Kendra (NYK) Ministry of Youth Affairs and Sports also introduced National Youth Award to recognize and encourage outstanding work in the field of national development and social service. One of the aims of the National Youth Policy (2014) is to achieve a dynamic productive workforce that can effectively participate in governance. While all these policies and programmes seek one objective, they need to be jointed for improved efficiency. In this regard, the National Youth Awardees should be considered for the designation of District Youth Coordinators at NYKS. 

	The very idea of NYKS is to implement and execute Youth Development plans. These awardees are individuals who can act as role models. Their contribution to the implementation will be driven by their passion for the national development. Besides, the government will also go one step further in strengthening its youth engagement. These awardees are potential youth who have proven their calibre, providing them with employment will boost the youth cohort, as well as benefit the governance. 

	Therefore, I urge the Union government to consider the National Youth Awardees for the designation of District Youth Coordinators at NYKS. 




